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Factual and action taken report of joint committee in the matter of Girraj 

Prasad V/s State of Rajasthan & Ors, Original Application No. 116/2024 

(CZ), Hon’ble NGT, Central Zone Bench, Bhopal 

 

Background 

The case has been filed by the applicant Sh. Girraj Prasad against the mining 

leases namely M/s Jhirkeshwar Mahadev Pvt Ltd ( ML No. 31/2020) near village- 

Nayabas Tehsil- Ramgarh District- Alwar, M/s Aasu Ram S/o Shri Hemta Ram (ML No. 

29/2020) near village- Nayabas Tehsil- Ramgarh District- Alwar, M/s Babu Lal Meena 

S/o Shri Ghisaram Meena (ML No. 39/2021) near village- Nayabas Tehsil- Ramgarh 

District- Alwar and Stone Crusher unit namely M/s Jhirkeshwar Mahadev Pvt Ltd 

established on ML No. 31/2020 located near village- Nayabas Tehsil- Ramgarh District- 

Alwar. The applicant has alleged that the mining leases and Stone crusher are operating 

on the land earlier recorded as ‘Gair Mumkin Pahad’ which is subsequently converted to 

‘Barani’. The applicant has also raised the issues related to violation of environmental 

laws, use of heavy blasting, round the clock mining, benches are not there, unscientific, 

illegal & rampant mining, damaged to the agricultural fields and no saftety zone 

maintained by the mining leases. 

 

Order 

Hon’ble NGT, Central Zonal Bench in its order dated 14.05.2024 has directed as follows: 

9. We deem it just and proper to call a report on the matter in issue, in present application, 

from a Joint Committee consisting of:-  

(i) One Representative from the District Collector, Alwar (Rajasthan) 

(ii) One Representative from the Rajasthan State Pollution Control Board. (Rajasthan) 

(iii) One Representative from the Public Land Protection Cell, Rajasthan (Respondent 

No. 7) through District Collector Alwar (Rajasthan) 

10. The committee is directed to visit the site, examine it and submit the factual and action 

taken report within four weeks. The State PCB will be the nodal agency for coordination 

and logistic support. 

Accordingly, District Collector, Alwar, vide letter no 1770 dated 16.07.2024 

nominated Sub Divisional Officer, Ramgarh as representative on his behalf and 

nominated Additional District Magistrate – First, Alwar as representative of the 

Public Land Protection Cell, Rajasthan. Letter dated 16.07.2024 has been enclosed 

as Annexure-1. 

Accordingly, Member Secretary, Rajasthan State pollution control Board, Jaipur 

(Rajasthan) vide letter no 472 dated 20.05.2024 nominated Regional officer, 

Rajasthan State Pollution Control Board, Alwar as representative on behalf of 

Rajasthan State Pollution Control Board. Letter dated 20.05.2024 has been 

enclosed as Annexure-2. 
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Joint Committee Visit 

In accordance with the aforementioned orders and letters, following officials 

visited the site on 05.08.2024: 

i. Sh. Veerendra Kumar Verma, ADM - I Alwar as representative of Public 

Land Protection Cell, Rajasthan. 

ii. Smt. Neetu Karol, SDM, Ramgarh as representative of District Collector, 

Alwar (Rajasthan). 

iii. Sh. Deependra Jharwal, Regional Officer, Rajasthan State Pollution Control 

Board, Alwar as representative of Rajasthan State Pollution Control Board. 

Apart from the above officials, the applicant Shri Girraj Prasad was also invited 

through e-mail (copy of e-mail dated 04.08.2024 is enclosed as Annexure-3) and 

telephone on 04.08.2024 to appear at the site during joint committee visit to provide 

information regarding the issues/non-compliance raised in the writ petition, however, the 

applicant did not appear at the site during the the Joint Committee Visit. 

 

Attendance sheet of joint committee visit is enclosed as Annexure-4. 

 

Observations made by joint committee during site visit: 

Joint team visited mining leases namely M/s Jhirkeshwar Mahadev Pvt Ltd (ML 

No. 31/2020), M/s Aasu Ram S/o Shri Hemta Ram (ML No. 29/2020), M/s Shri Babu Lal 

Meena S/o Shri Ghisaram Meena (ML No. 39/2021) and Stone Crusher unit namely M/s 

Jhirkeshwar Mahadev Pvt Ltd established on ML No. 31/2020 located near village - 

Nayabas, Tehsil - Ramgarh, District - Alwar to verify the contents/ grounds raised by the 

applicant. During inspection Shri Anil Goyal, Manager was present as representatives of 

all mining leases and stone crusher. 

Observations from Revenue Department: 

a. According to revenue records Khasra no 1551/971 (2.11 hectares) is registered in 

the name of M/s Jhirkeshwar Mahadev Private Limited and the land type is 

‘Barani-1’. Mining lease is alloted in Khasra no 1551/971. Khasra no 1551/971 

has aerial distance of 1280 meter from the original population area of the village 

Nayabas, 1230 meter from Narwala ka baas which is hamlet of village Nayabas,  

850 meter from the village Sainthli and 910 meter from Government Senior 

Secondary School, Sainthli. 

b. According to revenue records Khasra no. 1554/971 (1.05 hectares) is registered in 

the name of M/s Babulal Meena S/o Ghisaram Meena and the land type is ‘Barani-

1’. Mining lease is alloted in Khasra no. 1554/971. Khasra no. 1554/971 has aerial 

distance of 1260 meter from the original population area of the village Nayabas, 

1200 meter from Narwala ka bas which is hamlet of village Nayabas, 856 meter 

from village Sainthli and 900 meter from Government Senior Secondary School, 

Sainthli. 
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c. According to revenue records Khasra no. 1556/971 (1.05 hectares) is registered in 

the name of M/s Aasu Ram S/o Hemta Ram and the land type is ‘Barani-1’. 

Mining lease (ML no 29/2020) is alloted in Khasra no. 1556/971. Khasra no. 

1556/971 has aerial distance of 1250 meter from the original population area of 

the village Nayabas, 1170 meter from Narwala ka bas which is hamlet of village 

nayabas, 860 meter from village Sainthli and 880 meter from Government Senior 

Secondary School, Sainthli. 

d. No government land is involved in the said area, hence no comment is required 

from the Public Land Protection Cell in this matter. 

e. Letter of Tehsildar, Ramgarh to Sub District Magistrate, Ramgarh dated 

10.07.2024 regarding land title is enclosed. (Copy of letter dated 10.07.2024 

enclosed as Annexure – 5) 

 

Status of pollution control measures adoped by Stone Crusher/ Mining Leases: 

a. M/s Jhirkeshwar Mahadev Pvt. Ltd (Stone Crusher) situated on ML no 31/2020 

(Khasra no. 1551/971), Near Village- Nayabas, Tehsil- Ramgarh, District- Alwar. 

i. During site visit, stone crusher was found operational. 

ii. Unit is having 01 Primary Crusher (Jaw Crusher of size 42’X28’), 

01 Secondary Crusher (Cone Crusher of capacity of 250 TPH), 01 

Vibratory Screen and conveyors, 04 transfer points were provided. 

iii. No D. G. Set was found at the site. 

iv. Unit does not have any bore-well and the raw water demand is 

being fulfilled by outside tanker supply. Unit has provided storage 

tank of 06 KL for the same. 

v. A boundary wall of about 6 feet high of galvanized iron (GI) sheet 

was provided on three sides of the crusher for demarcation of the 

land and a gravel road was passing through the remaining one side. 

vi. All the machinery has been covered with GI sheets and the 

conveyor belt has been covered with green net and arrangements for 

water sprinkling have also been made at appropriate points e.g. inlet 

and outlet of primary crusher, secondary crusher, vibratory screen 

and conveyor. 

vii. No mechanical chute is provided on the dust conveyor, however, 

arrangements are made by the unit to reduce the falling height of the 

material with the help of drums from the conveyor and wind 

breaking wall of about 6 feet high GI sheet provided to act as a wind 

barrier between conveyors to control fugitive emissions. 

viii. The unit has grown approx 11 full grown and 15 medium grown 

plants in the premises of the stone crusher, besides above unit has 

planted 300 trees in premises of Goverment Schools. (Copy of letter 

of Goverment schools are enclosed as Annexure- 24).  In addition 

to above, unit has submitted receipt of Forest Department, 

Rajasthan for purchasing of 350 nos of trees under the ‘Tree Outside 
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Forest Area’ Programme. (Copy of receipt of Forest Department, 

Rajasthan dated 02.08.2024 is enclosed as Annexure-25) 

ix. Unit has obtained Consent to Operate from the State Board for 

Stone Crushing unit having capacity of 7,50,000 Ton/ Annum vide 

State Board’s letter dated 14.10.2023 having validity up to 

31.08.2033, Copy of consent to operate dated 14.10.2023 enclosed 

as Annexure- 6. 

x. Photos with GPS co-ordinates of Stone Crusher, taken during site 

visit are enclosed as Annexure- 7. 

 

b. M/s Jhirkeshwar Mahadev Pvt. Ltd (Mines) located at ML no 31/2020 (Khasra no. 

1551/971), Near Village- Nayabas, Tehsil- Ramgarh, District- Alwar. 

i. During the site visit, mining activity was not operational and as 

reported by the representative mining activity has been closed from 

last 2 days as mining area has been filled through rainfall water. 

ii. Topsoil was found stacked at one side of mining lease and no 

overburden was found within the mining area. 

iii. Open cast method was being used for mining and during site visit 

one mining pit was observed 

iv. Unit has obtained Consent to Operate from the State Board for 

Mining of Masonary Stone having capacity of 3,94,020 Ton/ 

Annum vide State Board’s letter dated 01.11.2021 having validity 

up to 30.09.2026, Copy of consent to operate dated 01.11.2021 

enclosed as Annexure- 8. 

v. The unit has grown approx 15 full grown and 25 medium grown 

plants in the premises of the mining lease, besides above unit has 

planted 150 trees in premises of Goverment Senior Secondary 

School, Sainthli Ka Bas, Tehsil: Ramgarh, District: Alwar and 

Goverment Senior Secondary School, Sainthli, Tehsil: Ramgarh, 

District: Alwar each. (Copy of letter of Goverment Senior 

Secondary School, Sainthli, Tehsil: Ramgarh, District: Alwar and 

Copy of letter of Goverment Senior Secondary School, Sainthli Ka 

Bas, Tehsil: Ramgarh, District: Alwar are enclosed as Annexure- 

24).  In addition to above, unit has submitted receipt of Forest 

Department, Rajasthan for purchasing of 350 nos of trees under the 

‘Tree Outside Forest Area’ Programme. (Copy of receipt of Forest 

Department, Rajasthan dated 01.10.2023 & 02.08.2024 is enclosed 

as Annexure-25) 

vi. Unit has made arrangements for water sprinkling throug tankers. 

vii. Unit has obtained Environmental Clearance for Mining of Masonary 

Stone (Production – 3,94,020 TPA) from State Level Environement 

Impact Assessment Authority, Rajasthan vide letter dated 
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12.08.2021, Copy of Environemtal Clearance dated 12.08.2021 

enclosed as Annexure- 9. 

viii. Photos with GPS co-ordinates of Mines, taken during site visit are 

enclosed as Annexure- 10. 

 

c. M/s Shri Aasu Ram (Mines) located at ML no 29/2020 (Khasra no. 1556/971), 

Near Village- Nayabas, Tehsil- Ramgarh, District- Alwar. 

i. During the site visit, mining activity was not operational and as 

reported by the representative mining activity has been closed from 

last 2 days as mining area has been filled through rainfall water. 

ii. Topsoil was found stacked at one side of mining lease and no 

overburden was found within the mining area. 

iii. The unit has grown approx 12 full grown and 27 medium grown 

plants in the premises of the mining lease, besides above unit has 

planted 100 trees in premises of Goverment Senior Secondary 

School, Sainthl, Tehsil: Ramgarh, District: Alwar. (Copy of letter of 

Goverment Senior Secondary School, Sainthli, Tehsil: Ramgarh, 

District: Alwar is enclosed as Annexure- 24).  In addition to above, 

unit has submitted receipt of Forest Department, Rajasthan for 

purchasing of 200 nos of trees under the ‘Tree Outside Forest Area’ 

Programme. (Copy of receipts of Forest Department, Rajasthan 

dated 01.10.2023 & 01.10.2023 are enclosed as Annexure-25) 

iv. Unit has made arrangements for water sprinkling throug tankers. 

v. Unit has obtained Consent to Operate from the State Board for 

mining of masonary stone having capacity of 1,50,000 TPA vide 

State Boards letter dated 01.11.2021 having validity up to 

31.09.2026, Copy of consent to operate dated 01.11.2023 enclosed 

as Annexure- 11. 

vi. Unit has obtained Environmental Clearance for Mining of Masonary 

Stone (Production – 1,50,000 TPA) from State Level Environement 

Impact Assessment Authority, Rajasthan vide letter dated 

26.08.2021, Copy of Environemtal Clearance dated 26.08.2021 

enclosed as Annexure- 12. 

vii. Photos with GPS co-ordinates of Mines, taken during site visit are 

enclosed as Annexure- 13. 

 

d. M/s Shri Babulal Meena (Mines) located at ML no 39/2021 (Khasra no. 1554/971 

& 1555/ 971), Near Village- Nayabas, Tehsil- Ramgarh, District- Alwar. 

i. During the site visit, mining of masonary stone was going on. 

ii. Topsoil was found stacked at one side of mining lease and no 

overburden was found within the mining area. 

iii. The unit has grown approx 12 full grown and 27 medium grown 

plants in the premises of the mining lease, besides above unit has 
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planted 100 trees in premises of Goverment Senior Secondary 

School, Sainthl, Tehsil: Ramgarh, District: Alwar. (Copy of letter of 

Goverment Senior Secondary School, Sainthli, Tehsil: Ramgarh, 

District: Alwar is enclosed as Annexure- 24).  In addition to above, 

unit has submitted receipt of Forest Department, Rajasthan for 

purchasing of 220 nos of trees under the ‘Tree Outside Forest Area’ 

Programme. (Copy of receipts of Forest Department, Rajasthan 

dated 01.10.2023 & 01.11.2023 are enclosed as Annexure-25) 

iv. Unit has made arrangements for water sprinkling throug tankers. 

v. Unit has obtained Consent to Operate from the State Board for 

mining of masonary stone having capacity of 2,25,000 TPA vide 

State Board’s letter dated 20.02.2023 having validity up to 

31.12.2027, Copy of consent to operate dated 20.02.2023 enclosed 

as Annexure- 14. 

vi. Unit has obtained Environmental Clearance for Mining of Masonary 

Stone (Production – 2,25,000 TPA) from State Level Environement 

Impact Assessment Authority, Rajasthan vide letter dated 

20.12.2022, Copy of Environemtal Clearance dated 20.12.2022 

enclosed as Annexure- 15. 

vii. Photos with GPS co-ordinates of Mines, taken during site visit are 

enclosed as Annexure- 16. 

 

Information collected from various villagers regarding environemental pollution 

related problems/nuisance, if any, arising from the concerned stone crushers/mining 

leases. Details are as follows: 

a) Sh. Bhikam Singh resident of village- Sainthali (Contact no. 6378745532) 

reported that ‘No dust emission, no vibration problem and regular water 

sprinkling is carried out’ 

b) Sh. Hazari Lal residents of village- Nayabas (Mob no. 8742081362) 

reported that ‘they do not have any problem with the operation of stone 

crusher and mining leases’. 

c) Sh. Vikesh Meena resident of village Nayabas (Mob no. 7239895051) also 

reported ‘that they do not have any problem with the operation of stone 

crusher and mining leases’. 

d) Sh. Babulal Meena resident of village Nayabas (Mob no. 9571539231) 

reported that ‘unit gives prior information for blasting operation’. 

 

Fugitive Emissions Monitoring of M/s Jhirkeshwar Mahadev Pvt. Ltd (Stone 

Crusher) situated on ML no 31/2020 and Ambient Air Quality Monitoring in mining lease 

area of M/s Shri Babulal Meena (Mines) located at ML no 39/2021 were carried out 

during the joint committee visit and the analysis reports shows that the parameters are 

within the prescribed limits, Copy of analysis reports dated 07.08.2024 enclosed as 

Annexure- 17 and 18. 
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As per records available with Rajasthan State Pollution Control Board, no 

complaint has been received regarding environemental pollution and damage of 

surrounding agricultural fields. During joint committee report, no dust deposition was 

found on the nearby agricultural fields. A photograph of surrounding fields is enclosed 

as Annexure- 19. 

Observations from Mining Engineer and Geology Department, Alwar vide letter dated 

08.08.2024, copy enclosed as Annexure - 20: 

  Site inspection of mining leases namely M/s Jhirkeshwar Mahadev Pvt 

Ltd (ML No. 31/2020), M/s Aasu Ram S/o Shri Hemta Ram (ML No. 29/2020), M/s 

Shri Babu Lal Meena S/o Shri Ghisaram Meena (ML No. 39/2021) located near 

village - Nayabas, Tehsil - Ramgarh, District – Alwar was carried out by the mining 

department on 07.08.2024 and during inspection, deephole blasting and operation of 

heavy earth moving machine was carried in alloted area in safe manner. 

Earlier Inspections/monitoring carried out by the Rajasthan State Pollution 

Control Board: 

As per records available with Rajasthan State Pollution Control Board, consent to 

operate has been issued to the stone crusher after physical verification of pollution 

control measures on 12.10.2023, Copy of inspection report dated 12.10.2023 enclosed as 

Annexure- 21. Fugitive Emission Monitoring of M/s Jhirkeshwar Mahadev Pvt Ltd 

(Stone Crusher) was carried out by the State Board on 04.01.2024 and the parameters 

were found to be within the prescribed limits of the Environment (Protection) Act, 1986, 

Copy of monitoring report dated 08.01.2024 enclosed as Annexure- 22. Further survey of 

the stone crusher was also conducted on 16.01.2024 and pollution control measures were 

found adequate during the survey, Copy of survey report dated 16.01.2024 enclosed as 

Annexure- 23.  

 

ANNEXURES 

i. District Collector, Alwar letter dated 16.07.2024 (Annexure- 1). 

ii. Member Secretary, Rajasthan State Pollution Control Board, Jaipur letter 

dated 20.05.2024 (Annexure- 2). 

iii. Copy of E-mail to Applicant dated 04.08.2024 (Annexure- 3). 

iv. Attendence sheet of joint committee visit on 05.08.2024 (Annexure- 4). 

v. Factual report of Tehsildar, Ramgarh vide letter dated 10.07.2024 (Annexure- 

5). 

vi. Copy of Consent to operate of M/s Jhirkeshwar Mahadev Pvt Ltd (Stone 

Crusher) dated 14.10.2023 (Annexure- 6). 

vii. Photographs with GPS Co-ordinates of Stone Crusher captured during joint 

committee visit (Annexure- 7). 

viii. Copy of consent to operate of M/s Jhirkeshwar Mahadev Pvt Ltd (Mines) 

dated 01.11.2021(Annexure- 8). 
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ix. Copy of Environmental Clearance issued vide State Level Environment 

Impact Assessment Authority, Rajasthan  letter dated 12.08.2021 (Annexure- 

9). 

x. Photograps with GPS Co-ordinates of mining lease area of M/s Jhirkeshwar 

Mahadev Pvt. Ltd captured during joint committee visit (Annexure- 10). 

xi. Copy of consent to operate of M/s Shri Aasu Ram (Mines) dated 01.11.2021 

(Annexure-11). 

xii. Copy of Environmental Clearance issued vide State Level Environment 

Impact Assessment Authority, Rajasthan letter dated 26.08.2021 (Annexure-

12). 

xiii. Photographs with GPS Co-ordinates of mining lease area of M/s Shri Aasu 

Ram captured during joint committee visit (Annexure- 13). 

xiv. Copy of consent to operate of M/s Shri Babulal Meena (Mines) dated 

20.02.2023 (Annexure- 14). 

xv. Copy of Environmental Clearance issued vide State Level Environment 

Impact Assessment Authority, Rajasthan letter dated 20.12.2022 (Annexure- 

15). 

xvi. Photographs with GPS Co-ordinates of mining lease area of M/s Shri Babulal 

Meena captured during joint committee visit (Annexure- 16). 

xvii. Rajasthan State Pollution Control Board Alwar analysis report no. 3963 dated 

07.08.2024 (Annexure- 17). 

xviii. Rajasthan State Pollution Control Board Alwar analysis report no. 3964 dated 

07.08.2024 (Annexure- 18). 

xix. Photograph of surrounding fields with GPS Co-ordingates, captured 

during joint committee visit (Annexure- 19). 

xx. Mining Engineer and Geology Department, Alwar letter dated 

08.08.2024, (Annexure – 20). 

xxi. Rajasthan State Pollution Control Board Alwar Inspection report of stone 

crusher dated 12.10.2023 (Annexure- 21). 

xxii. Rajasthan State Pollution Control Board Alwar analysis report no. 2992 dated 

08.01.2024 (Annexure-22). 

xxiii. Rajasthan State Pollution Control Board Jaipur survey report dated 16.01.2024 

(Annexure- 23). 

xxiv. Letter of Government Senior Secondary School Sainthli and Sainthli ka Bas 

dated 12.10.2023 (Annexure-24) 

xxv. Receipts of Forest Department, Rajasthan (Annexure-25) 
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No. F.10 (602) RPCB/Legal/NGT/2024/ 242 

L Rogional Oficer, 

Rajasthan State Pollution Control B0ard 
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004 
Phone : 0141- 2716804, 2716800 e-mail : member-secretary(@rpcb.nic.in 

Helpline No. :0141-2716877 

Date: 20- 0.S-202 y 

Rajasthan State Pollution Control Board, 
Alwar 

Sir, 

Subject - Hon'ble National Green Tribunal, Bhopal order dated 14.05.2024 in Original Application No. 
116/2024 (CZ), Giriraj Prasad V/s State of Rajasthan & Ors 

With reference to above subject matter, it is to inform that the Hon'ble NGT has passed an 
order dated 14.05.2024 and directed inter-alia as follow: 

5. We deem it just and proper to call a report on the matter in issue, in present 
application, from a Joint Committee consisting of: 

Amerure-2 

() One representative from the District Collector, Alwar (Rajasthan) 
(i) One Representative from the Rajasthan Pradesh Pollution Control Board, 

(Rajasthan) 
(ii) One representative from the Public Land Protection Cel, Rajasthan 

(Respondent No. 7) through Collector Alwar Rajasthan) 
6. The Committee is directed to visit the site, examine it and submit the factual and 

action taken report within four weeks. The State PCB will be the nodal agency for 
coordination and logistic support. 

You are hereby nominated as member of the committee as well as Nodal Oficer on behalf of 
RSPCB with the direction to ensure compliance of Hon'ble NGT dated 14.05.2024. Copy of Hon'ble 
NGT order dated 14.05.2024 is being enclosed for ready reference. 

Enclosed-As above 

Copy to following for Information and for further necessary action -
1. District Collector, Alwar, Rajasthan 

ALE 

Rajkaj Ref 
7327699 

(Vijai N.) 
Member Secretary 

Member Secretary 

Signature yalid 
Digitally signed by V,ái 
DesignationMegb Secretary 
Date: 2024.06.2124:21 1ST 

Reason: Appròe 



M Gmal 
Regarding NGT O.A. no. 116/2024 
1 message 

RO RSPCB Alwar <ro.alwar@gmail.com> 
To: "wildkachhawa@yahoo.co.in" <wildkachhawa@yahoo.co. in> 

Sir, 
PFA 

Regional Office, 
Rajasthan State Pollution Control Board, Alwar 

NGT OA 116-2024 FINAL (1).pdf 
524K 

Anneyye-3 
RO RSPCB Alwar <ro.alwar@gmail.com> 

Sun, Aug 4, 2024 at 4:50 PM 



RPCBRO/ALW/Gen-396/ 

RAJASTHAN STATE POLLUTION CONTROL B0ARD 
D-Block, Ambedkar Nagar, Alwar-301001 

E mail- ro.alwar@gmail.com Website www.environment.rajasthan.gov.in 

1. Additional District Collector-First, Alwar 

Regional Ofice 

2. Sub Divisional Officer, Ramgarh, District: Alwar 

Reference: -

Sir/Ma'am, 

Registered/E-mail 

Subject: Regarding Hon'ble National Green Tribunal (NGT), Central Zone Bench, Bhopal 
order dated 14.05.2024 in the matter of Girraj Prasad Vs State of Rajasthan & Ors 
Original Application No. 116/2024 (CZ). 

Date-01| o8|204 

Page 1 of1 

LiFE 

1. Hon'ble NGT order dated 14.05.2024 in the matter of Girraj Prasad Vs State 
of Rajasthan & Ors Original Application No. 116/2024 (CZ), (Copy enclosed). 

Encl: As above. 

Lifestyle For 
Environment 

Hon'ble NGT Matter 

Most Urgent 

2. Member Secretary, Rajasthan State Pollution Control Board, Jaipur letter no. 
472 dated 20.05.2024 (Copy enclosed). 

3. This office letter no. F.No. RPCB/RO/Alwar/G-396/790-791 dated 11.06.2024 
(Copy enclosed). 

Copy to following for information: 

4. Disrict Collecto, Alwar letter no. 1770 dated 16.07.2024 (Copy enciosed). 

Wich reference to the Hon'ble NGT, Central Zone Bench, Bhopal order dated 
14.05.2024 in the matter of Girraj Prasad Vs State of Rajasthan & Ors Original Application 
No. 116/2024 (CZ) and above referred letters following date and time has been decided for 

the first Joint Committee meeting/ site visit in order to formulate further course of action so 
that compliance of Hon'ble NGT order may be done in time bound manner: 

Date and Time-5h August, 2024 at 11:30 AM 
Place -Office of Additional District Collector-First, Mini Secretariat, Alwar 

Therefore, in view of above, it is requested to ensure your presence on the aforesaid 
date and time. The next date of hearing of the matter is on 12" August, 2024. 

Yours Sincercly, 

(Deependra Jharwal) 

Regional OfMeg 

1. Member Secretary, Head Office, Rajasthan State Pollution Control Board, Jaipur 
2. Group Incharge (Legal), Head Office, Rajasthan State Pollution Control Board, Jaipur 
3. Mining Engineer, Alwar with advise to remain present during Committee meeting/ 

site visit as matter is also related with illegal mining. 
4. Mr Giraj Prasad S/o Shri Raghunath Meena Ro ARr Ka Baas, Poonkhar, Bansy 

Alwar (Email- wildkachhawa@yahoo.com, Mohilene 

Signature yalid 
9&6aWXGigned by Deey endra Jharwal 

Designatiön Seniq Avironmental 
Engineer 

Date: 202RARTA 
Reason: Approvè 

AtS2 IST 

|50-(855 



Sr 
No. 

Place: Office of Additional District Collcctor-First, Mini Secretariat, Alwar 

1 

2 

3 

5 

6 

7 

10 

12 

13 

Name of officials/ person 

Original Application No. 116/2024 (CZ), Girraj Prasad Vs State of Rajasthan & Ors. 

erndh 
e 

Attendence sheet 

NEE TU AROL 

of Joint Committee meeting/ visit in matter of 

Rait Meeuy 

Designation and 
Name of 

Department 

RAM4AKH 

Nyabagf 

Ro RSfB 

Contact no. 

SSo,RPce, 
Aigr 

qM6251769% 

3728345 3 

S1 

)392194| 

AUTAas74R-R 

63737Ys3 

9s73123 
78 

Bo 

favon kr Meea TE, RSPB| 96608 
Awer 

Ashvini emjvJO, A, AP094909|39 
Al we 

Amexue 

|5291 

Email ld 

Date: 05/08/2024 
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Raissthan 

File No : 

Order No : 

Unit ld: 
M/s Jhirkeshwar Mahadev Pvt. Ltd. 

Ref: 

Sir, 

115195 

32, Vijay Mangal, Delhi Alwar Road, Firojpur Jhirka, Nooh 

1981. 

Mewat (Haryana), Firojpur]hirka Tehsil:Firojpur Jhirka 
District:Nooh Mewat (Haryana) 

F(Tech)/Alwar(Ramgarh)/6745(1) /2021-2022/1342-1343 
2023-2024/Alwar/12309 

Regional Office Alwar 

2 

4 

Rajasthan State Pollution Control Board 
D-Block, Ambedkar Nagar, Alwar-301001 

Phone: 0144-2372996 

Sub: Consent to Operate under Section 21(4) of the Air (Prevention & Control of Pollution) Act, 

Registered 

Your application for Consent to Operate dated 28/09/2023 and subsequent correspondence. 

Consent to Operate under the provisions of Section 21/(4) of the Air (Prevention & Control 

of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and 

for rules & the orders issued thereunder is hereby granted your Stone Crusher plant 

situated at ML No 31/2020, Khasra No 1551/971, Near Village- Nayabas, Nayabas 

STONE GRIT & DUST 

1 That this Consent to Operate is valid for a period from 28/09/2023 to 31/08/2033. 

Particular 

Aunexe-6 

Page 1 of 5 

Date: 

That this Consent is granted for manufacturing/ producing following products / by 

products or carrying out or 

Type 

Product 

Oct 14 2023 2:31PM 

operation,/processes or providing 

Quantity with Unit 

750,000.00 TON/ANNUM 

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent 
to Establish/Operate is required to be taken for any addition / modification/ alteration in 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

Signature valid 
Digitally signed by Dependra 
Jharwal 
Date: 2023.18,A:31:08 IST 
Reason: SelfAtte ed 
Location: 

Tehsil:Ramgarh District:Alwar, Rajasthan, subject to the following conditions: 

the following activities 
following services with capacities given below: 

process or change in capacity or change in fuel. 



Regional Office Alwar

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Alwar/12309

D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996

Oct 14 2023  2:31PM
F(Tech)/Alwar(Ramgarh)/6745(1)/2021-2022/1342-1343

115195Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.360 

Septic Tank and Soakpit

NIL 0.360

That the project proponent shall be liable to remit outstanding consent fee; if any, 

on account of lapsed consent period/consent to establish/default 

period/additional consent fee as and when asked for.

 5 

That this Consent to Operate is being issued for establishing of stone crusher plant 

having crushing capacity of 7,50,000 Ton per annum at the premises situated at ML 

No. 31/2020, Khasra No. 1551/971, at/near Village :- Nayabas, Tehsil:- Ramgarh, 

Distt - Alwar.

 6 

That the pollution control measures should be installed as per details contained in 

guidelines for Abatement of pollution in stone crusher industry issued by the Board 

vide letter no. SCMG (Gen-3)/RPCB/307 dated 05/06/2018. The guidelines are 

available on website of the Board (www.rpcb.nic.in).

 7 

That proponent shall employ the best available technology and physical 

infrastructure capable of controlling the air pollution during crushing operation.

 8 

That the total capital cost of the project shall not exceed to Rs. 144.72037 Lacs 

which includes the capital investment of land, building & plant & machinery.

 9 

That the adequate pollution control measure shall be provide at primary, 

secondary and tertiary crushing units, vibratory screens, grizzlies, belt conveyors, 

storage pile & bins, transfer points and during transportation so as to ensure the 

compliance of the standards prescribed under Environment (Protection) 

Rules’1986.

 10 

That the raw material should be obtained from legal sources only and get it verified 

by concerned competent department. In case at any stage raw material procured 

from illegal source is found to be used, the sole responsibility will be of the project 

proponent.

 11 

That the water storage facility shall be provided at the stone crusher site and its 

capacity shall not be less than 3000 liters.

 12 

That the water used for spraying/sprinkling/ irrigation of vegetation planted as 

green belt should preferably be treated waste water.

 13 

Page 2 of 5

Digitally signed by Deependra
Jharwal
Date: 2023.10.14 14:31:08 IST
Reason: SelfAttested
Location:

Signature Not Verified



Regional Office Alwar

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Alwar/12309

D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996

Oct 14 2023  2:31PM
F(Tech)/Alwar(Ramgarh)/6745(1)/2021-2022/1342-1343

115195Unit  Id   :

That the control emissions of fugitive nature from premises of stone crusher unit, 

water sprinkler system shall be installed at all strategic locations with plant and 

machinery i.e. into feed hopper, at inlet and outlet of primary and secondary 

crusher, at outlet of vibrating screen with all material conveyors and drop point of 

dust conveyers etc.

 14 

That a sign board showing the name address and capacity of crusher shall be 

maintained at the entrance of the premises.

 15 

That the premises of the stone crushing industry shall be clearly demarcated by 

fencing/wall.

 16 

That the premises of the stone crushing industry shall be clearly demarcated by 

fencing/wall.

 17 

That no ground water shall be abstracted without prior permission from CGWA. 18 

That the total water consumption shall not exceed 4.0 KLD, including water for 

domestic usage.

 19 

Minimum 33 % of the area for the stone crusher industry should be covered by 

plantation and at least two rows of tall trees of suitable species should be planted 

within and along the boundary of premises to develop a green belt.

 20 

That no discharge of the trade effluent shall be made within or outside the 

premises the domestic effluent shall be dispose of into soak pit through septic tank.

 21 

That this consent will not be used as an evidence for ascertaining the land title and 

its use.

 22 

That the grant of consent shall not absolve the project proponent from making 

compliance of other statutory obligations prescribed under any other law or 

directions of courts or any other instrument for the time being in force.

 23 

 24 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 21(6) of the Air Act to review 

anyone or all of the conditions imposed here in above and to make such variation as it 

deems fit for the purpose of Air Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 25 

Page 3 of 5

Digitally signed by Deependra
Jharwal
Date: 2023.10.14 14:31:08 IST
Reason: SelfAttested
Location:

Signature Not Verified



Regional Office Alwar

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Alwar/12309

D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996

Oct 14 2023  2:31PM
F(Tech)/Alwar(Ramgarh)/6745(1)/2021-2022/1342-1343

115195Unit  Id   :

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Air Act or the Rules 

made thereunder.

26

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

27

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
28

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
29

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

30

31 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

32 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Air Act and to such other conditions as may, from time to time , be 

specified, by the State Board under the provisions of the aforesaid Act(s). Please note that, 

non compliance of any of the above stated conditions would tantamount to revocation of 

Consent to Operate and Project Proponent / occupier shall be liable for legal action under 

the relevant provisions of the said Act(s).
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Digitally signed by Deependra
Jharwal
Date: 2023.10.14 14:31:08 IST
Reason: SelfAttested
Location:

Signature Not Verified



Regional Office Alwar

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Alwar/12309

D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996

Oct 14 2023  2:31PM
F(Tech)/Alwar(Ramgarh)/6745(1)/2021-2022/1342-1343

115195Unit  Id   :

Yours sincerely,

Regional Officer[ Alwar ]

Copy to:-(A):

Master File.1

Regional Officer[ Alwar ]
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Digitally signed by Deependra
Jharwal
Date: 2023.10.14 14:31:08 IST
Reason: SelfAttested
Location:

Signature Not Verified
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Rajasthan 

File No 

Order No 

Unit Id: 

2021-2022/Alwar/2095 
115,195 

M/s Jhirkeshwar Mahadev Pvt. Ltd. 

Ref: 

Sir, 

F(Mines) /Alwar(Ramgarh)/119(1)/2021-2022/986-988 

Rajasthan State Pollution Control Board 
D-Block, Ambedkar Nagar, Alwar-301001 

E-Mail : kansalavnimayur88@gmail.com 
Sub: 

32, Vijay Mangal, Delhi Alwar Road, Firojpur Jhirka, Nooh Mewat (Haryana), 

Firojpur]hirka 
Tehsil : Firojpur Jhirka District: Nooh Mewat (Haryana) 

Regional Office Alwar 

Phone: 0144-2372996 Fax: 0144-2372996 

) Your application dated 08/10/2021 
() Received on 08/10/2021 

Registered 

Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of 
Pollution) Act, 1981 for your Minor Mineral Mine near Village-Nayabas, 
Tehsil-Ramgarh, District- Alwar (M.L.No-ML No. 31/2020 (Ref. 

1 MASONARY STONE 

Mineral 

Page 1 of 5 

In view of the details submitted vide your above referred application/ documents, the 
Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution) 
Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 
following stipulations: 

2 That this consent is valid for a period from 08/10/2021 to 30/09/2026 
3 That this consent is valid for following mining activities 

1 That this consent is being granted in favour of M/s. Jhirkeshwar Mahadev Pvt. Ltd., 
Mine of Minor Mineral having M.L.No-ML No. 31/2020 (Ref. No. 

20201000029867) in an area measuring 1.9099 Hectares at/near 

Aneye 

Date: 01/11/2021 

Permitted Mining Capacity 
394020.0000 TPA 

Signature valid 

No. 

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of 
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 
2009 with respect to National Ambient Air Quality standards. 

Digitally sign�d byS srad Saksena 
Date: 2021.01/18 46:07 IST 

Reason: Selt ie ed 
Location: 

20201000029867)). 

Village-Nayabas,Tehsil-Ramgarh, District-Alwar. 



Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996Fax: 0144-2372996

Order No
Date:2021-2022/Alwar/2095

F(Mines)/Alwar(Ramgarh)/119(1)/2021-2022/986-988File No

01/11/2021

Registered

 115,195Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

That all other clearances/ permissions including Wildlife Clearance from 

the Standing Committee of the National Board for Wildlife shall be 

obtained, as may be required under the Wildlife (Protection) Act, 1972 or 

any other act/ rules/ notifications and/ or any orders of the Hon'ble  

NGT/ court.

 6 

That the unit shall have to comply with the Guidelines for Abatement of 

pollution from mining operations issued by the Board vide letter no 

F.14(38) policy/RPCB/ Plg./ 2786-2817 dated 15.07.2011.

 7 

That the Mining Lease shall comply with the standards, with respect to 

National Ambient air Quality, as prescribed vide MOEF notification No. 

GSR 826 (E) dated 16th November, 2009.

 8 

That the Mining Lease shall achieve following standards in ambient air in 

mine area/mining activities. i. SPM = 600 μg/M³ (To be measured 

between 3 to 10 meters from mining activity).

 9 

That the lessee shall develop plantation as per specified norms in at least 

33% of the lease area to maintain ambient air quality around the lease 

area.

 10 

That the Mining shall be done as per the approved Mining Plan/ Scheme 

and annual production must not exceed the capacity as mentioned in this 

consent letter.

 11 

That this consent is issued on the basis of documents submitted in by the 

applicant, if any discrepancies is found in the document/facts submitted 

by the unit then the consent shall be treated as revoked without any 

further notice and the unit shall be liable for action in accordance with 

provisions of law.

 12 

That adequate measures shall be taken for control of fugitive emissions 

from the areas prone to air pollution.

 13 

That no discharge of effluent shall be made within or outside the 

premises.

 14 

That top soil shall be stacked separately and used for plantation & 

agriculture.

 15 

Page 2 of 5

Digitally signed by Sharad Saksena
Date: 2021.11.01 18:46:07 IST
Reason: SelfAttested
Location:

Signature Not Verified



Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996Fax: 0144-2372996

Order No
Date:2021-2022/Alwar/2095

F(Mines)/Alwar(Ramgarh)/119(1)/2021-2022/986-988File No

01/11/2021

Registered

 115,195Unit  Id   :

That the lessee shall comply all the conditions as imposed in 

Environmental Clearance letter issued from State Level Environmental 

Impact Assessment Authority (SEIAA), Rajasthan, vide letter No. 

F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. 1(a)B2(19494)2019-20 Jaipur 

dated 12/08/2021.

 16 

That this consent is subject to any order or direction from Hon’ble 

Supreme Court/High Court/National Green Tribunal (NGT) or any other 

Court of the competent jurisdiction.

 17 

That no natural watercourse and/or water resources shall be obstructed 

due to any mining operation. Adequate measures shall be taken for 

protection of the older-streams, if any, emanating / passing through the 

mining area during the course of mining operation.

 18 

That the Consent to Operate shall be valid for the above said period only 

if mining lease is valid.

 19 

That the lessee shall maintain the pillars of mining lease area. It shall be 

ensured that mining shall not be carried out beyond the demarcated area 

by the Department of Mines and Geology (GOR).

 20 

That the effective safeguard measures such as regular water sprinkling 

shall be carried out in critical areas   prone to air pollution and having 

high level of particulate matter such as loading and unloading point and 

all transfer points during handling of the minerals. Extensive water 

sprinkling shall be carried out on roads. It should be ensure that the 

ambient air quality parameters conform to the norms prescribed by the 

Central Pollution Control Board in this regards.

 21 

That ground water shall not be extracted without prior permission of the 

Central Ground Water Authority (CGWA).

 22 

That the vehicular emissions shall kept under control and regularly 

monitored. Measures shall be taken for maintenance of vehicles used in 

mining operations and in transportations of minerals. The vehicles 

carrying the minerals shall be covered with a tarpaulin and shall not be 

overloaded.

 23 

That you shall submit application for renewal of consent at least 120 days 

before expiry of consent.

 24 

That you shall submit point wise compliance of the consent at least once 

in a year.

 25 

That this consent is subjected to the provisions of the Forest 

(Conservation) Act, 1980, Forest (Conservation) Rules, 1981 and any 

other relevant statutes, orders and guidelines as may be applicable to the 

lease from time to time.

 26 
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Digitally signed by Sharad Saksena
Date: 2021.11.01 18:46:07 IST
Reason: SelfAttested
Location:

Signature Not Verified



Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996Fax: 0144-2372996

Order No
Date:2021-2022/Alwar/2095

F(Mines)/Alwar(Ramgarh)/119(1)/2021-2022/986-988File No

01/11/2021

Registered

 115,195Unit  Id   :

That you shall have to pay the due difference amount of consent fee if any 

is there without any delay and hesitation otherwise the Board will 

recover it under the provisions of L R Act.

 27 

That the grant of consent shall not absolve the project proponent from 

making compliance of other statutory obligations prescribed under any 

other law or directions of courts or any other instrument for the time 

being in force.

 28 

That the ambient air monitoring shall be conducted after starting 

production in mine and report of monitoring to be submitted to the 

Board at the earliest.

 29 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 30 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 31 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 32 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 33 

That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 34 
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Digitally signed by Sharad Saksena
Date: 2021.11.01 18:46:07 IST
Reason: SelfAttested
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Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996Fax: 0144-2372996

Order No
Date:2021-2022/Alwar/2095

F(Mines)/Alwar(Ramgarh)/119(1)/2021-2022/986-988File No

01/11/2021

Registered

 115,195Unit  Id   :

Yours sincerely

Encl: As Above

Regional Officer

Copy To:-(A):

Mining Engineer, Department of Mines & Geology Department, Govt. of Rajasthan, Alwar.1

Master File .2

Regional Officer

Page 5 of 5

Digitally signed by Sharad Saksena
Date: 2021.11.01 18:46:07 IST
Reason: SelfAttested
Location:

Signature Not Verified



1. 

2. 

3 

4. 

S. 

6. 

State Level Environment Impact Assessment Authority, Rajasthan 
Main Building, Room No. 5221, Secretariat, Jaipur. 

E-mail : seiaaseiaa2018@gmail.com Phone no. 0141-2227838 
No Fl (4)/SEIAA/SEAC-Raj/SectuProject /Cat. I(a) B2 (19494/20 19-20 Jaipur, Dated: i 9 AUG 2021 

M/s Jhirkesl1war Mahadev Pvt. Ltd. 
Add.- 32, Vijay Mangal, 
Delhi Alwar Road, Firojpur Jirkha, 

Nooh Mewat (Haryana). 

Sub:EC for Nayabas Masonry Stone Mining Project, Reference No.-2020 1000029867, 
Area-1.9099 ha., Production Capacity- 3,94,020 TPA(ROM) at Khasra No. 
1551/971, N/v.- Nayabas, Tehsil- Ramgarh, District-Alwar, (Proposal No-206324). 

This has reference to your application dated 1.04.2021 seeking environmental clearances 
for the above project under EIA Notification 2006. The proposal has been appraised as per 
prescribed procedure in the light of provisions under the EIA Notification 2006 on the basis of 
the mandatory documents enclosed with the application viz. the questionnaire, ElA, EMP and 
additional clarifications furnished in response to the observation of the State Level Expert 
Appraisal Committee Rajasthan, in its meeting held on 15h, 16h & 17h June, 2021. 

2. Brief details of the Project: 

Category/ Item no.(in 
Schedule): 

Location of Project 
Project Details Ref. No. / 
Production capacity 

Project Cost: 
Water Requirement & Source 

Fuel & Energy: 

Ameur-4 

1(a) B2 

Village: Nayabas, Tehsil- Ramgarh, District- Alwar(Raj.) 
Mineral- Masonry Stone 
Latitude :27° 31' 47.2" 10 27° 31' 52.7 
Longitude :76° 50° 08.9" to 76° 50 16.1" 

Ref. No. 20201000029867 & Khasra No.- 15S1/971 
Area- 1.9099 Hect. 

Production - 394020 TPA (ROM), 
Rs. 1.55 Cr. 

Total water requirement is about 6.7 KLD= 2.0 KLD (Drinking & 
Domestic Uses) + 2.0 KLD (Plantation) + 2.7 KLD (Dust 
Suppression). Water for Drinking, dust suppression and 
plantation will be collected from nearby villages. 
Diesel will be used for transportation vehicles. 

11. 



9 

8. 

7 Environment Management 
Plan 

Green BeltV Plantation 

Budgetary Breakup for 
Labours 

Expenditure of EMP Rs. 8,25,000 

S. 

3 

Sr. 

No. 

1. 

2. 

No. 

3. 

Measures 

4 

Pollution Control 
i) Road Maintainance 
&Dust Suppression 
Pollution Monitoring 
i) Air pollution 
ii) Water pollution 
Green Belt 

Total 

Expenditure of Labour Rs 1,75,000 

Facility to be Provided 
for Laborers 

Expenditure of Green Belt Rs 3,90,000/ 
(Total green belt will be the 33% of the M.L area 0.63 Ha. of the 

area will be Planted in the Barrier zone of 7.5 meters, Backfilled 

Drinking water facility 
Health Facility (First 

area, Both side of the mine road and part of govt charagah land. at 

village Nayabas in khasra no. 358. 

aid box, Rest shelter, 
Medicine 

"The mining lease holders shall,after ceasing mining 
operations, undertake re-grassing the mining area and any other 

area which may have been disturbed due to their mining activities 
and restore the länd to a condition which is fit for growth of 
fodder,flora,fauna etc."The lease shall comply all conditions as 
per on 16/1/2020. 

Washroom) 

Exp. 
Rs. 

Insurance 

Cost in 

(Fixed) 

& 

Education for Labour 
children 

25,000/ 

Safety equipment like 
Ear plug, Dust mask, 
hand gloves, Safety 
Shoes etc. 

Total 

25,000/ 
50,000/ 

& 5,000 

Exp. Cost in 
Rs. 

(Fixed) 
S,000 

Exp. C 

Rs. 

S,000 

(Recurring 

5,000 

Yearly) 

20,000/ 

4,00,000/ 

10,000/ 

3,65,000/ 
7,75,000/ 

Exp. Cost in 
Rs. 

(Recurring 
Yearly) 

40,000 

40,000 

40,000 

3s,000 

1,55,000/ 3. The SEAC Rajasthan after due considerations of the relevant documents submitted by the project proponent and additional clarifications/documents fumished to it have recommended for 

ar 

nereby ac 



ironmental Clearance with certain stipulations. The SEIAA Rajasthan after considering the oposal and recommendations of the SEAC, Rajasthan in its 4.6Sh Meeting held on 4.8.2021 hereby accord Environmental Clearance to the project as per the provisions of Enviro.amental Impact Assessment Notification 2006 and its subsequent amendments, subject to strict compliance of the terms and conditions as follows: 
SPECIFIC CONDITIONS: 

n case the project falls within a distance of 10 Km from the boundary of National 
Fark \wildlite Sanctuary, wherein final ESZ Notification has not been notilfied so far, 
the EC shall come into effect only after the PP obtains clearance from the Standing 
Committee of National Board for Wildlife (SCNBWL) as per OM dated 08.08.2019 of 
MoEF & CC. 

2. This EC is granted for mining of the mineral wih production mentioned in the above table 
subject to the stipulation that the PP shall abide by the annual/ permitted production schedule 
specifjed in the mining plan and that any deviation theirin will render the PP liable for legal 
action in accordance with Environment and Minimg Laws. 

3. The PP shall obtain Consent to Establish and Operate from the Rajasthan State Pollution 

Control Board under the provisions of the Water (Prevention and Control of Pollution) Act, 
1974 and Air (Prevention and Control of Potlution) Act, 1981, before carrying out mining 

activity. 
4. The PP shall comply with the provisions of the Mines and Minerals (Developmernt and 

Regulation) Act, 1957 and the rules made thereunder. 

5. As stated by the PP, the total water requirement for the project shall be limited as mentioned 

above. Necessary permission for withdrawal of ground water, if required, shall be taken from 

CGWA. 

6. The PP shall invest the amount mentioned above towards annual cost for implementing the 

Environment Management Plan. 

7. The amount of CER as mentioned above shall be spent for socio economic up-liftment 

activities of the area particularly in the field of education, health, sanitation and other need 

based social activities in the nearbyareas of the mining lease, such as improvement of the 

infrastructure of government schools etc. and as per the OM dated 01.05.2018 MoEF & CC. 

This amount should be effectively utilized and reflected in the books of accounts. Relevant 

report of the same should be made a part of social monitoring and six monthly compliance 

reports should be submitted to RSPCB, SEIAA and Regional Office of the MoEF & CC. 

8. The mining operations shall not intersect groundwater table. In cases of mining of other than 

river sand mining, below ground water table, prior approval of the Central Ground Water 

Authority shall be obtained. 

9. The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in 

the lease area as also implement other/suitable conservation measures to augment ground 

water resources in the area in consultation with the Regional Director, CGWB. 

10. Occupational health and safety of mine labour shall be given the highest priority. 



11. Budgetary provision, as mentioned above for the laborers working in thc Mine, f 

neccssary infrastructre fucilities such as health facility, sanitation facility, fuel for cookin 

along with safe drinking water, medical camps, and toilets for women, crèche for infants, 

rd oe made and submitted to RPCR aipur at the time of CTE/CTO. Ihe housing 

lacilities and Group Insurance should be protided for mining labourS. 
12. Topsoil shall be stacked temporarily at the earmarked sites only, and it should not be kept 

unutilized for a period more than three years; it should be used for land reclamation and 

plantation in mined out areas. 
13. 1he project Proponcnt shall ensure that no natural vater course / water body is O0strucied 

due to any mining operations. 
19. Ihe waste should be dumped at the designated site as per approved Mining Plan on no 

mineralizcd land within lease area or ouside lease area. aL the land provided by distrnct 
authority or occupied by the lessee/STP/Quarry license holder. The height of the dump shall 
be as per the approved mining plan and toe of the dump should have retaining wall. 

15. The bench height, width and slope shall be maintained as per the MMR 1960 or the DÛMS approval. 
16. Garland drains; settling tanks and check dams of appropriate size, gradient and length Snan be constructed both around the mine pit and over burden dumps and sump capacity shonld be designed keeping 50 % safety margin over and above peak sudden rainfall (based on 50 years data) and maximum discharge in the area adjoining the mine site. Sump capacity should also 

17. Drills shall either be operated with dust extractors or equipped with water injections system. 18. As envisaged, plantation shall be raised in an area of 33% of total area including green belt in the safety zone around the mining lease by planting the native species around ML area, OB dumps, backfilled and reclaimed around water body roads etc. or outside lease area in consultation with the Gram Panchayat or Forests Department in the coming rainy season. 19. Regular water sprinkling should be carried out in critical areas prone to air pollution and having high levels of SPM and RSPM such as haul roads, loading and unloading points and transfer points. It should be ensured that the Ambient Air Quality parameters confom to the standards prescribed by the MoEF & CC. 
20. Data on ambient air quality and stack emissions should be submitted to Rajasthan State Pollution Control Board once in six months, carried out by MOEF/ NABL/ CPCB/ RSPCB/ Government approved lab. 

21. Blasting operation should be caried out only during the daytime with safe blasting parameters. 
22. The Project Proponent shall take all due care to protect the existing flora and fauna. Utmost precaution shall be taken to conserve wildlife. 23. The PP shall carry out mining activities with open cast method. 

provide adequate pits, which should be constructed at the cormers of the garland drains and de-silted. 



POjeot related to Bajri mining the PP shall follow the Sustainable Sand Minng 

Guidelines 2016 laid down by the MoEF & cC. GOI. The Bajri sand mining acuvity 
restricted to three meters from ground level or water level whichever is less and the Pr shal 
Cay out nver sand (Bajri) mining activity manually/ semi mechanized as provided under he 
Sustainable Sand Mining Management Guidelines, 2016. 

25. The PP shall compBy with the guidelines issued by the MoEF & CC/ CPCB/ RSPCB, trom 
time to time, with respect to stone crushing units if installed in the lease area. 

Additional conditions recommended in viey of OM dated 08.08.2019 of the MoEF & CC 
(applicable where the project falls within a distance of 10 Km from the boundarv of 

National Park/ Wildlife Sanetuary and outside notified ESZDE 

I. The mining activity should be caried out in a manner so that the water regime/system of the 

sanctuary is not disturbed. The mining activity should not adversely affect any existing water 

course, water body, catchment etc. The PP shall whiBe carrying out mining activity ensure 

compliance of the provisions of Air (Prevention and Control of Pollution) Act 1981, Water 

(Prevention and Control of Pollution) Act 1974 and the Environment (Protection) Act, 1986 

so that the wildlife in the area is not adversely affected. 

2. The processes like blasting, drilling, excavation, transport and haulage resulting into noise, 

should be carried out in such an manner so that such activities do not disturb wild animals 

and birds particularly during sunset to sunrise. The level of noise should be kept within the 

permissible limits. 
3. The mining activity should not create any obstacle in the way of free movement of wildlife 

and adversely affect wildlife corridors. 
4. The mineral waste/ slurry should be dumped only at the designated places only and such 

waste dumps should be reclaimed in accordance with the conditions of the mining plan/ 

consent issued by the RSPCB under the Water and Air act. 
5. The PP shaBl cooperate with the concerned DCF, Wildlife in their efforts towards protection 

and conservation of wildlife in the Sanctuary/ Park. 
6. The PP shall ensure that the transporter and labor employed by him shold not damage flora 

and fauna in the ESZ and the Wildlife Sanctuary/ National Park. 

Specific Conditions applicable, in the cases of violation in terms of the Notifieation dated 
14.3.2017 and 8.3.2018 and OMs dated 30.5.2018, 4.7.2018 of the MoEF&CC: 
1. The PP shall give an undertaking by way of afidavit to comply with all the statutory 

requirements and judgment of the Hon'ble Supreme Courl dated 02.08.2017 in the mater of 
Writ Petition (Civil) No. I14 of 2014, Common Cause V/s Union of ndia & others before 
grant of ToR/EC. The undertaking inter-alia include commitment of the PP not to be repeat 
any such violation in future. 

2. In case of violation of above undertaking affidavit, the ToR/EC shall be liable to be 
terminated forthwith. 



3. The environmental clearance will not be operational, ill such time the Project Propo 

complies with all the statutory requirements and judgment of the Hon'ble Supreme Con 

vated 02.0S.2017 in the mater of Writ Petition (Civi) No 114 of 2014, Common Cause V/s 

Union of lndia & others. 4. The department of Mines & Geology shall ensure that the mining operations shall not 

cOmmence till the entie compensation levied,. jf any, for illegal mining, is paid, by ne 
roject Proponent through the Department of Mines and Geology, in strict compliance ol ui 
Judgment of the Hon'ble Supreme Cour dated 02.08 2017 in the matter of Writ Petmon (Civil) No. l14 of2014, Common Cause V/s Union of India & others. GENERAL CONDITIONS 

I. That the grant of this E.C. is issued from the environmental angle only, and does not absove the project Proponent from the other statutory obligations prescribed under any other lawOr any other instrument in force. The sole and complete responsibility, to comply with the conditions laid down in all other laws for the time-being in force, rests with the industry 7 unit / project Proponent. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a period of 30 days as prescribed under section 
16 of the National Green Tribunal Act, 2010. 2. No further expansion or modifications in the project shall be carried out without prior 

approval of the SEIAA/Ministry of Environment and Forests as the case may be. In case of 
deviations or alterations in the project proposal from those submitted to this Authority for 
clearance., a fresh reference shall be made to the Authority to assess the adequacy of 
conditions imposed and to add additional environmental protection measures required, if any. 

3. The implementation of the project vis-à-vis environmental action plans shall be monitored by 
MoEF Regional Office at Lucknow / RSPCB/ CPCB /SEIAA, Department of Environment, Government of Rajasthan, Jaipur and this office. A six monthy compliance status report 
shall be submitted to monitoring agencies. 4. The EC is liable to be rejected, in case it is found that the PP has deliberately concealed and 
furnished false and misleading information or data which is material to screening or scoping 
or appraisal or decision on the application for EC. S. The project authorities shalB inform the MoEF Regional Office at Lucknow /RSPCB / CPCB 
I SELAA, Department of Environment, Govermment of Rajasthan, Jaipur and the date of 

financial closure and final approval of the project by the concermed authorities and the date of 
start of the project. 6. Officials from the Department of Environment, Government of Rajasthan, Jaipur/ Regional 
Office of MoEF, Lucknow, RSPCB who would be monitoring the implementation of 
Environmental safeguards should be given full cooperation, facilities and documents/data by 
the project Proponents during their inspection. A complete set of all the documents 
submitted to SEIAA should be forwarded to the CCF, Regional Office of MoEF, Lucknow / 
SEIAA, Department of Environment, Govemment of Rajasthan, Jaipur / RSPCB. 

ent 



The Authority reserves the right to add additional safeouard measures subsequently, il tound 
neccssary, and to take action including revoking of the environment clearance undcr ne 

provision of the Environment (Protection) Act. 1986. 10 cnsure effective implementation o 
the suggested safeguard measures in a time bound and satisfactory manner. 

d. Ihe project Proponent should advertise in at least two local Newspapers widely circulated in 

the region, one of whiclh shall be in the vernacular language informing that the project has 

been accorded environmental Clearance and copies of clearance letters are available with the 

Kajasthan Slate Pollution Control Board and may also be seen on the website of the RSPCB. 

Ihe advertiscment should be made witbin 7 davs from the day of issue of the clearance letter 

and a copy of the same should be forwarded to the Regional Office of MoEF at 

Lucknow/Department of Ecology and Environment, Government of Rajasthan, Jaipur. 

9. The above condition shall be enforced among others under the provisions of water 

(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of 

Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability 

(nsurance) Act, 1991 and ElA Notification, 2006, along with their amendments and rules. 

10. The PP shall obtain prior clearance form forestry and wild Life angle including clearance 

from standing committee of National Board of Wild Life (if applicable). It is further 

categorically stated that grant of EC does not necessary imply that Forestry and Wild Life 

clearance shall be granted to the project and that proposals for forestry and wild Life 

clearance will be considered by the respective authorities on their merits and decision taken. 

The investment made in the project, if any based on EC so granted, in anticipation of 

clearance form Forestry and Wild Life angle shall be entirely at the cost risk of the PP and 

MOEF/SEIAA shall not be responsible in this regard in any manner. 

11. The SEIAA, Rajasthan may revoke or suspend the clearance, if implementation of any of the 

above conditions is not satisfactory. 

12. Main haulage road should be provided with permanent water sprinklers and other roads 

should be regularly wetted with water tankers fitted with sprinklers. The material transfer 

points should invariably be provided with Bag filters and or dry fogging system. In case of 

Belt- conveyors facilities the system should be fully covered to avoid air borne dust: Use of 

effective sprinkler system to suppress fugitive dust on haul roads and other transport roads 

shall be ensured. 

13. Periodic monitoring of ambient air quality shall be carried out for PM10, PM2.5, SPM, SO2 

and NOx monitoring. Location of the stations (minimum 6) shall be decided based on the 

meteorological data, topographical features and environmentally and ecologically sensitive 

targets and frequency of monitoring shall be decided in consultation with the Rajasthan State 

pollution Control Board (RPCB). Six monthly reports of the data so collected shall be 

regularly submitted to the RPCB/CPCB including the MoEF, Regional office, Lucknow. 

14. Personnel working in dusty areas shall wear protective respiratory devices they shall also be 

provided with adequate training and information on safety and health aspects. 

Soanned hv Cam SranDer 



1s. The ambient noise level should confim to the standards 
prescribed under E (P) A Rul. 

1986 viz 75 dB (A) during day time and 70 dB (A) during night time. 

16. The PP shall submit an cnvironmental statement for the 
financial year ending 31st March in 

subsequently on or before the 30 day of September every year, to the 
Rajasthan State 

Form-V as prescribed under the environment 
(Protection) Rules, 1986, as 

amended 

Pollution Control Board/SEIAA and shall also be put on the website of the company along 

with the status of compliance of environmental clearance 
conditions and shall also be sent to 

the Lucknow Regional offices of MoEF/SEIAA by C-mail as well as hard copy duly signed 

by competent person of company. 
17. The Mining Department will ensure that while executing the mining lease, if the mining lease 

foms a cluster of total area of more than 5.0 ha, in accordance with ElA notification dated 

1S.01.2016 and 01.07.2016, then such mining Jease will be executed / registered only after 

public hearing has taken place for the entire cluster and there has been ElAEMP study of the 

whole cluster. The Mining Department will further cnsure that revised EC is also obtained by 

such mining lease holder (s) in the cluster. 

18. The Mining lease holder shall, after ceasing mining operations, undertake re-grassing e 

mining area and any other area which may have been disturbed due to his mining activ1tieS 

and restored the land to a condition which is fit for growth of fodder, flora, fauna etc. 

No. F1 (4)/SEIAA/SEAC-Raj/SectProject /Cat. 1(a) B2(19494)/2019-20 
Copy to following for information and necessary action: 

(P.K. Upadhyay) 
Member Secretary, 
SEIAA, Rajasthan. 

Jaipur, Dated: 

1. Secretary, Ministry of Environment, Forest & Climate Change, Govt. of India, Indira Paryavaran 

Bhawan, Jor Bagh Road, Aliganj, New Delhi-l 10003. 

2. Principal Secretary, Environment Department, Rajasthan, Jaipur. 

3. Sh. R.K. Meena, IAS (Retd.), B-75,Shankar Vihar,50 Feet Gaitore Road, Sawai Gaitor, Jaipur 

4. Dr. Anil Kumar Goel IFS (Retd.), Forest Colony, Sector 4, Javwahar Nagar, Jaipur. 

5. Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary 

action and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur, 

6. Member Secretary, SEAC Rajasthan. 
7. The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, FloOr, 

Sector 'H', Aliganj, Lucknow-226 020. 

8. Environment Management Plan- Division, Monitoring Cell, Environment,Forest & Climate Change, 

Govt. of India, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-|10003. 

9. Director, Department of Mine & Geology, Court Chorha, Udaipur. 

10. Sh. Jagbir Singh Manral, ACP, Department of Environment, Government of Rajasthan, Jaipur with 

the direction to upload the copy of this Environment Clearance on the website. 

M.S. SEIAA, (Rajasthan) 

Sranned hu amSranner 



 

Annexure- 10



Raiasthan 

File No 

Order No 

Unit Id: 

2021-2022/Alwar/2093 

M/s SHRI AASU RAM 

F(Mines)/Alwar(Ramgarh)/120(1)/2021-2022/977-979 

115,428 

Tehsil : Bagora District: Jalore 

Ref: 

Sir, 

c/o Shri Karni Medical, Village -Loonawas, Loonawas 

E-Mail :asurammines@gmail.com 

() Your application dated 25/10/2021 
(i) Received on 25/10/2021 

Sub: Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of 
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Nayabas, 

Tehsil-Ramgarh, District- Alwar (M.L.No-ML No. 29/2020 (Ref 

20201000027182) ). 

Regional Office Alwar 

Rajasthan State Pollution Control Board 
D-Block, Ambedkar Nagar, Alwar-301001 

Phone: 0144-2372996Fax: 0144-2372996 

area 

Registered 

In view of the details submitted vide your above referred application/ documents, the 
Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution) 
Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 
following stipulations: 

1 MASONARY STONE 

1 That this consent is being granted in favour of M/s. SHRI AASU RAM, a Mine of 
Minor Mineral having M.L.No-ML No. 29/2020 (Ref No. 20201000027182) in an 

measuring 1.0000 Hectares Village- Nayabas 
,Tehsil-Ramgarh,District-Alwar. 

3 That this consent is valid for following mining activities : 

Mineral 

Page 1 of5 

2 That this consent is valid for a period from 25/10/2021 to 30/09/2026 

Ameuxe - || 

Date: 01/11/2021 

at/near 

Permitted Mining Capacity 

150000.0000 TPA 

Signature valid 

No. 

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of 
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 
2009 with respect to National Ambient Air Quality standards. 

Digitally sign�d by Srad Saksena 
Date: 202i.00145:11 IST 

Reason: Seliiised 
Location: 



Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996Fax: 0144-2372996

Order No
Date:2021-2022/Alwar/2093

F(Mines)/Alwar(Ramgarh)/120(1)/2021-2022/977-979File No

01/11/2021

Registered

 115,428Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

That all other clearances/ permissions including Wildlife Clearance from 

the Standing Committee of the National Board for Wildlife shall be 

obtained, as may be required under the Wildlife (Protection) Act, 1972 or 

any other act/ rules/ notifications and/ or any orders of the Hon'ble  

NGT/ court.

 6 

That the unit shall have to comply with the Guidelines for Abatement of 

pollution from mining operations issued by the Board vide letter no 

F.14(38) policy/RPCB/ Plg./ 2786-2817 dated 15.07.2011.

 7 

That the Mining Lease shall comply with the standards, with respect to 

National Ambient air Quality, as prescribed vide MOEF notification No. 

GSR 826 (E) dated 16th November, 2009.

 8 

That the Mining Lease shall achieve following standards in ambient air in 

mine area/mining activities. i. SPM = 600 μg/M³ (To be measured 

between 3 to 10 meters from mining activity).

 9 

That the lessee shall develop plantation as per specified norms in at least 

33% of the lease area to maintain ambient air quality around the lease 

area.

 10 

That the Mining shall be done as per the approved Mining Plan/ Scheme 

and annual production must not exceed the capacity as mentioned in this 

consent letter.

 11 

That this consent is issued on the basis of documents submitted in by the 

applicant, if any discrepancies is found in the document/facts submitted 

by the unit then the consent shall be treated as revoked without any 

further notice and the unit shall be liable for action in accordance with 

provisions of law.

 12 

That adequate measures shall be taken for control of fugitive emissions 

from the areas prone to air pollution.

 13 

That no discharge of effluent shall be made within or outside the 

premises.

 14 

That top soil shall be stacked separately and used for plantation & 

agriculture.

 15 

Page 2 of 5

Digitally signed by Sharad Saksena
Date: 2021.11.01 18:45:11 IST
Reason: SelfAttested
Location:

Signature Not Verified



Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996Fax: 0144-2372996

Order No
Date:2021-2022/Alwar/2093

F(Mines)/Alwar(Ramgarh)/120(1)/2021-2022/977-979File No

01/11/2021

Registered

 115,428Unit  Id   :

That the lessee shall comply all the conditions as imposed in 

Environmental Clearance letter issued from State Level Environmental 

Impact Assessment Authority (SEIAA), Rajasthan, vide letter No. 

F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. 1(a)B2(19495)2019-20 Jaipur 

dated  26/08/2021.

 16 

That this consent is subject to any order or direction from Hon’ble 

Supreme Court/High Court/National Green Tribunal (NGT) or any other 

Court of the competent jurisdiction.

 17 

That no natural watercourse and/or water resources shall be obstructed 

due to any mining operation. Adequate measures shall be taken for 

protection of the older-streams, if any, emanating / passing through the 

mining area during the course of mining operation.

 18 

That the Consent to Operate shall be valid for the above said period only 

if mining lease is valid.

 19 

That the lessee shall maintain the pillars of mining lease area. It shall be 

ensured that mining shall not be carried out beyond the demarcated area 

by the Department of Mines and Geology (GOR).

 20 

That the effective safeguard measures such as regular water sprinkling 

shall be carried out in critical areas   prone to air pollution and having 

high level of particulate matter such as loading and unloading point and 

all transfer points during handling of the minerals. Extensive water 

sprinkling shall be carried out on roads. It should be ensure that the 

ambient air quality parameters conform to the norms prescribed by the 

Central Pollution Control Board in this regards.

 21 

That ground water shall not be extracted without prior permission of the 

Central Ground Water Authority (CGWA).

 22 

That the vehicular emissions shall kept under control and regularly 

monitored. Measures shall be taken for maintenance of vehicles used in 

mining operations and in transportations of minerals. The vehicles 

carrying the minerals shall be covered with a tarpaulin and shall not be 

overloaded.

 23 

That you shall submit application for renewal of consent at least 120 days 

before expiry of consent.

 24 

That you shall submit point wise compliance of the consent at least once 

in a year.

 25 

That this consent is subjected to the provisions of the Forest 

(Conservation) Act, 1980, Forest (Conservation) Rules, 1981 and any 

other relevant statutes, orders and guidelines as may be applicable to the 

lease from time to time.

 26 

Page 3 of 5

Digitally signed by Sharad Saksena
Date: 2021.11.01 18:45:11 IST
Reason: SelfAttested
Location:

Signature Not Verified



Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996Fax: 0144-2372996

Order No
Date:2021-2022/Alwar/2093

F(Mines)/Alwar(Ramgarh)/120(1)/2021-2022/977-979File No

01/11/2021

Registered

 115,428Unit  Id   :

That you shall have to pay the due difference amount of consent fee if any 

is there without any delay and hesitation otherwise the Board will 

recover it under the provisions of L R Act.

 27 

That the grant of consent shall not absolve the project proponent from 

making compliance of other statutory obligations prescribed under any 

other law or directions of courts or any other instrument for the time 

being in force.

 28 

That the ambient air monitoring shall be conducted after starting 

production in mine and report of monitoring to be submitted to the 

Board at the earliest.

 29 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 30 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 31 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 32 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 33 

That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 34 

Page 4 of 5

Digitally signed by Sharad Saksena
Date: 2021.11.01 18:45:11 IST
Reason: SelfAttested
Location:

Signature Not Verified



Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996Fax: 0144-2372996

Order No
Date:2021-2022/Alwar/2093

F(Mines)/Alwar(Ramgarh)/120(1)/2021-2022/977-979File No

01/11/2021

Registered

 115,428Unit  Id   :

Yours sincerely

Encl: As Above

Regional Officer

Copy To:-(A):

Mining Engineer, Department of Mines & Geology Department, Govt. of Rajasthan, Alwar.1

Master File .2

Regional Officer
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Digitally signed by Sharad Saksena
Date: 2021.11.01 18:45:11 IST
Reason: SelfAttested
Location:

Signature Not Verified



State Level Environment Impact Assessment Authority, Rajasthan 

Main Building, Room No. S221, Secretariat, Jaipur. 

E-mail : seiaaseiaa2018@gmail.com Phone no. 0141-2227838 

No Fl (4YSElAA/SEAC-Raj/SectUProject /Cat. I(a) B2 (19495)/2019-20 Jaipur, Dated: 

Shri Aasu Ram 
Slo Sh, Himata Ram, 

Rlo Village - Mindawas, 
Tehsil - Loonabas, 
District - Jalore (Raj.) 

1. 

2. 

3. 

Sub:EC for Nayabas Masonry Stone Mining Project, Reference No.-202010000271 82, 

Area-1.0 ha., Production Capacity-1,50,000 TPA(ROM) at Khasra No0.- 1556/971, 

Nv.- Nayabas, Tehsil- Ramgarh, District-Alwar. (Proposal No-206233). 

2. Brief details of the Project: 

This has reference to your application dated 1.04.2021 seeking environmental clearances 

for the above project under EIA Notification 2006. The proposal has been appraised as per 

prescribed procedure in the light of provisions under the EIA Notification 2006 on the basis of 

the mandatory documents enclosed with the application viz. the questionnaire, EIA, EMP and 

additional clarifications furnished in response to the observation of the State Level Expert 

Appraisal Committee Rajasthan, in its meeting held on 1s", 16" & 17h June, 2021. 

Category / Item no.(in 
ScheduJe): 
Location of Project 

Project Details 
Ref. No.Khasra No./ 

Production capacity 

1(a) B2 

A 

Village - Nayabas Tehsil -Ramgarh District - Alwar (Raj.) 

Pitlar Latitude 
27°31°46.52103" 
27°31'44.56547" 
27°31°43.42299" 
27°31'42.55458" 

B 
C 

27°31'44.35716" 
27°31'45.46117" 

Aneure-2 

Mineral: Masonry Sione 
Ref. No.- 20201000027182, 

26 AUG 2021 

Khasra No.- 1556/971 
Area-1.00 Hect. 

Production (TPA)- I50000 TPA (ROM) 

Longitude 
76°50'07.59884" 
76°s0°12.44615* 
76°50°12.16557" 
76°50 1 1.52450" 
76°s0°06.84041" 
76°50°07.14570" 



6. 

1. 

9. 

Project Cost: 
Water Requirement & 
Source 

Fuel & Energy: 

Environment Management 
Plan 

Green Bel/ Plantation 

Budgetary Breakup for 
Labour 

Rs. 48 Lac. 

Total water requirement is about 3.5 KLD = 1.2 KLD (Drinking & 
Domestic Uses) + 1.2 KLD (Plantation) + 1.J KLD (Dust 
Suppression). Water for Drinking, dust suppression and plantation 
will be collected from nearby villages. 
Only diesel will be required to run vehicles for transportation. No 
electricity will be needed in the proposed project. 
Expenditure of EMP Rs 2,40,000/ 

SI. 
No. 

2 

SI. 
No. 

Measures 

2 

Pollution Control 

Expenditure of Labour Rs 48,000/ 

3 

i) Dust Suppression, 
Wet Drilling & Others 
Pollution Monitoring 
i) Air pollution 
ii) Water pollution 
Green Belt 

4 

Total 

Scheme 

Drinking water facility 

Expenditure of Green Belt Rs 1,81,000/ 
(Total green belt will be the 33% of them Ref. area. The trees shall be 
planted in the Statutory Barrier, Both side of the road connected to 
mine site and Part of govt. charagah land at village- Nayabas in 
khasra no.- 35. 

Health Facility (First aid box, 
Rest shelter, Medicine & 

"The mining lease holders shall, after ceasing mining operations, 
undertake re-grassing the mining area and any other area which may 
have been disturbed due to their mining activities and restore the land 
to a condition which is fit for growth of fodder, flora, fauna etc." 
The Lessee Shall Comply all Condition as per Office Memorandum 
16/0/2020. 

Washroom) & Insurance 

Expenditure 

Education for labour children 
Safety equipment like Ear 
plug, Dust mask, hand 
gloves. Safety Shoes 

Cost in Rs. 

(Fixed) 

Total 

84,000/ 

66,000/ 

1,50,000/ 

Expenditure 
Cost in Rs. 

(Fixed) 
8,000/ 

7,000/ 

8,000/ 

Expenditure 
Cost in Rs. 

(Recurring) 

7,000/ 

1,15,000/ 

30,000/ 

10,000/ 

1,15,000/ 
2,40,000/ 

Expenditure 
Cost in Rs. 

(Recurring) 
12,000/ 

12,000/ 

12,000/ 

12,000/ 

48,000/ 



CEAC Rajasthan after due considerations of the relevant documents submited by the project 
onent and additional clarifications/documents furnished to it have recommended for 

aironmental Clearance with certain stipulations. The SElAA Rajasthan after considering the 
proposal and recommendations of the SEAC, Rajasthan in its 4.66 Meeting held on 25.8.2021 
hereby accord Environmental Clearance to the project as per the provisions of Environmental 
Impact Assessment Notification 2006 and its subsequent amendments, subject to strict compliance 
of the terms and conditions as follows: 

SPECIFIC CONDITIONS: 

1. In case the project falls within a distance of 10 Km from the boundary of National 

Park/ Wildlife Sanctuary, wherein final ESZ Notification has not been notified so far, 

the EC shall come into effect only after the PP obtains clearance from the Standing 

Committee of National Board for Wildlife (SCNBWL) as per OM dated 08.08.2019 of 

MoEF & CC. 

2. This EC is granted for mining of the mineral with production mentioned in the above table 

subject to the stipulation that the PP shall abide by the annual/ permitted production schedule 

specified in the mining plan and that any deviation theirin will render the PP liable for legal 

action in accordance with Environment and Mining Laws. 

3. The PP shall obtain Consent to Establish and Operate from the Rajasthan State Pollution 

Control Board under the provisions of the Water (Prevention and Control of Pollution) Act, 

1974 and Air (Prevention and Control of Pollution) Act, 1981, before carrying out mining 

activity. 
4. The PP shall comply with the provisions of the Mines and Minerals (Development and 

Regulation) Act, 1957 and the rules made thereunder. 

5. As stated by the PP, the total water requirement for the project shall be limited as mentioned 

above. Necessary permission for withdrawal of ground water, if required, shall be taken from 

CGWA. 

6. The PP shall invest the amount mentioned above towards annual cost for implementing the 

Environment Management Plan. 

7. The amount of CER as mentioned above shall be spent for socio economic up-liftment 

activities of the area particularly in the field of education, health, sanitation and other need 

based social activities in the nearby areas of the mining lease, such as improvement of the 

infrastructure of government schools etc. and as per the OM dated 01.05.2018 MoEF & CC. 

This amount should be effectively utilized and reflected in the books of accounts. Relevant 

report of the same should be made a part of social monitoring and six monthly compliance 

reports should be submitted to RSPCB, SElAA and Regional Office of the MoEF & CC. 

8. The mining operations shall not intersect groundwater table. In cases of mining of other than 

river sand mining, below ground water table, prior approval of the Central Ground Water 

Authority shall be obtained. 



The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in 
the lease area as also implement other/suitable conservation measures to augment ground 
water resources in the area in consultation with the Regional Dircctor, CGWB. 

10. Occupational health and safety of mine labour shall be given the highest priority. 
1i. Budgetary provision, as mentioned above for the laborers working in the Mine, for all 

necessary infrastructure facilities such as health facility, sanitation facility, fuel for cooking. 
along with safe drinking water, medical camps, and toilets for women, crèche for infants: 
should be made and submitted to RPCB, Jaipur at the time of CTE/CTO. The housing 
facilities and Group Insurance should be provided for mining labours. 

12. Topsoil shall be stacked temporarily at the earmarked sites only and it should not be kept unutilized 
for a period more than three years; it should be used for land reclamation and plantation in mined out 
2r2s. 

I3. The project Proponent shall ensure that no natural water course / water body is obstructed due to any 
mining operations. 

I4. The wzste should be dumped at the designated site as per approved Mining Plan on non-mineralized 
land within lease area or outside lease area, at the land provided by district authority or occupied by 
the lesseeSTP/Quary license holder. The height of the dump shall be as per the approved mining 
plan and toe of the dump should have retaining wall. 

13. The bench height, width and slope shall be maintained as per the MMR 1960 or th» DGMS approval. 
16. Geriznd drains; settling tanks and check dams of appropriate size, gradient and length shall be 

constructed both around the mine pit and over burden dumps and sump capacity should be designed 
keeping 50 % safety margin over and above peak sudden rainfall (based on S0 years data) and 
meximum discharge in the area adjoining the mine site. Sump capacity should also provide adequate 
pits, which should be constructed at the coners of the garland drains and de-silted. 

17. Drills shall either be operated with dust extractors or equipped with water injections system. 
18. As envisaged, plantation shall be raised in an area of 33% of total area including green belt in the 

safety zone around the mining lease by planting the native species around ML area, OB dumps. 
beckfilled and reclaimed around water body, roads etc. or outside lease area in consultation with the 
Gram Panchayat or Forests Department in the coming rainy season. 

19. Rezular water sprinkling should be carried out in critical areas prone to air pollution and having high 
lesels of SPM and RSPM such as haul roads, loading and unloading points and transfer points. It 
should be ensured that the Ambient Air Quality parameters conform to the standards preseribed by 
the MoEF & CC. 

20. D2ta on 2mbient air quality and stack emissions should be submitted to Rajasthan State Pollution 

Control Board once in six months, carried out by MOEF/ NABU CPCB/ RSPCB/ Govermment 

2pproved lab. 

21. Blsing operation should be carried out only during the daytime with safe blasting parameters. 

22. The Project Proponent shall take all due care to prolect the existing flora and fauna. Utmost 

preczution shall be taken to conserve wildlife. 

23. The PP shall carry out mining activities with open cast method. 

24. En the project related to Bajri mining the PP shall follow the Sustainable Sand Mining Guidelines 

2016 laid down by the MoEF & CC, GOI. The Bajri sand mining activity is restricted to three meters 

from ground level or water level whichever is less and the PP shall cary out river sand (Bajri) mining 



ctivity manually/ semi mechanized as provided under the Sustainable Sand Mining Management 
Guidelines, 2016. 

PP shall comply with the guidelines issued by the MoEF & CC/ CPCB/ RSPCB, from time to 
tÉme, with respect to stone crushing units if installed in the lease area. 

Additional conditions recommended in view of OM dated 08.08.2019 of the MoEF & CC 
(applicable where the project falls within a distance of 10 Km from the boundary of 

National Park/ Wildlife Sanctuary and outside notified ESZ): 

1. The mining activity should be carried out in a manner so that the water regime/system of the 

sanctuary is not disturbed. The mining activity should not adversely affect any existing water 

course, water body, catchment etc. The PP shall while carying out mining activity ensure 

compliance of the provisions of Air (Prevention and Control of Pollution) Act 1981, Water 

(Prevention and Control of Pollution) Act 1974 and the Environment (Protection) Act, 1986 

so that the wildlife in the area is not adversely affected. 

2. The procésses like blasting, drilling, excavation, transport and haulage resulting into noise, 

should be carried out in such an manner so that such activities do not disturb wild animals 

and birds particularly during sunset to sunrise. The level of noise should be kept within the 

permissible limits. 

3. The mining activity should not create any obstacle in the way of free movement of wildlife 

and adversely affect wildlife corridors. 

4. The mineral waste/ slury should be dumped only at the designated places only and such 

waste dumps should be reclaimed in accordance with the conditions of the mining plan/ 

consent issued by the RSPCB under the Water and Air act. 

5. The PP shall cooperate with the concemed DCF, Wildlife in their efforts towards protection 

and conservation of wildlife in the Sanctuary/ Park. 

6. The PP shall ensure that the transporter and labor employed by him should not damage flora 

and fauna in the ESZ and the Wildlife Sanctuary/ National Park. 

Specific Conditions applicable, in the cases of violation in terms of the Notification dated 

14.3.2017 and 8.3.2018 and OMs dated 30.5.2018, 4.7.2018 of the MoEF&CC: 

1. The PP shall give an undertaking by way of affidavit to comply with all the statutory 

requirements and judgment of the Hon'ble Supreme Court dated 02.08.2017 in the mater of 

Writ Petition (Civil) No. 114 of 2014, Common Cause V/s Union of India & others before 

grant of ToR/EC. The undertaking inter-alia include commitment of the PP not to be repeat 

any such violation in future. 

2. In case of violation of above undertaking affidavit, the ToR/EC shalI be liable to be 

terminat�d forthwith. 
3. The environmental clearance will not be operational, till such tÉme the Project Proponent 

complies"! with all the statutory requirements and judgment of the Honble Supreme Court 

dated 02:08.2017 in the matter of Writ Petition (Civil) No. l14 of 2014, Common Cause V/s 

Union ofindia & others. 



The department of Mines & Geology shall ensure that the mining operations Sha! T0 

commence till the entire compensation levied, if any, for illegal mining, is paid, by uie 

Project Proponent through the Department of Mines and Geology, in strict compliance of e 

judgment of the Hon'ble Supreme Court dated 02.08.2017 in the matter of Writ Petutiof 
(Civil) No. 114 of 2014, Common Cause V/s Union of India & others. 

GENERAL CONDITIONS 

1. That the grant of this E.C. is issued from the environmental angle only, and does not abso>ve 

the project Proponent from the other statutory obligations prescribed under any other law or 

any other instrument in force. The sole and complete responsibility, to comply with he 

conditions laid down in all other laws for the time-being in force, rests with the idusiry / 

unit/project Proponent. Any appeal against this environmental clearance shall lie with tie 

National Green Tribunal, if preferred, within a period of 30 days as prescribed under secçon 

16 of the National Green Tribunal Act, 2010. 
2. No further expansion or modifications in the project shall be carried out without picr 

approval of the SEIAA/Ministry of Environment and Forests as the case may be. In czse of 
deviations or alterations in the project proposal from those submitted to this Authority ior 
clearance, a fresh reference shall be made to the Authority to assess the adequscy of 
conditions imposed and to add additional environmental protection measures required, if any. 

3. The implementation of the project vis-à-vis environmental action plans shall be monitored by 
MoEF Regional Office at Lucknow /RSPCB /CPCB / SEIAA, Department of Environnent. 
Govemment of Rajasthan, Jaipur and this office. A six monthly compliance staus repor 
shall be submitted to monitoring agencies. 

4. The EC is liable to be rejected, in case it is found that the PP has deliberately concealed and 
furnished false and misleading information or data which is material to screening or scoping 
or appraisal or decision on the application for EC. 

5. The project authorities shall inform the MoEF Regional Office at Lucknow / RSPCB CPCB 

I SEIAA, Department of Environment, Govemment of Rajasthan, Jaipur and the date of 
financial closure and final approval of the project by the concened authorities and the date of 
start of the project. 

6. Officials from the Department of Environment, Govemment of Rajasthan, Jaipur/ Regioza! 
Office of MoEF, Lucknow, RSPCB who would be monitoring the implementation of 
Environmental safeguards should be given full cooperation, facilities and documents'dara by 
the project Proponents during their inspection. A complete set of all the documents 
submitted to SEIAA should be forwarded to the CCF, Regional Office of MoEF, Lcknow 
SELAA, Department of Environment, Government of Rajasthan, Jaipur / RSPCB. 

7. The Authority reserves the right to add additional safeguard measures subsequently. if founi 
necessary, and to take action including revoking of the environment clearance under the 

provision of the Environment (Protection) Ac1. 1986, to ensure effective implementztion of 
the suggested safeguard measures in a time bound and satistactory manner. 



aject Proponent should advertise in at least two local Newspapers widely circulated in 
ig, one of wiich shall be in the vermacular language informing that the project has 
crded environmental Clearance and copies of clearance letters are available with the 

o Stete Pollution Control Board and may also be seen on the website of the RSPCB. 
The iverúsement should be made within 7 days from the day of issue of the clearance letter 
sd a copy of the same should be forwarded to the Regional Office of MoEF at 

Lncioow/Depetment of Ecology and Environment, Government of Rajasthan, Jaipur. 
Tke bove condition shall be enforced among others under the provisions of water 
(Prevetion and Control of Pollution) Act, 1974, the Air (Prevention and Control of 
Pofaion) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability 
(srznce) Act, 1991 and EIA Notification, 2006, along with their amendments and rules. 

1.Tze PP sball obtain prior clearance fom forestry and wild Life angle including clearance 
iom sznding committee of National Board of Wild Life (if applicable). It is further 
caTegorically stated that grant of EC does not necessary imply that Forestry and Wild Life 
cecarce stall be granted to the project and that proposals for forestry and wild Life 
cieerzce wll be considered by the respective authorities on their merits and decision taken. 
Tre ivestent ma�e in the project, if any based on EC so granted, in anticipation of 
ceeace fcm Forestry and Wild Life angle shall be entirely at the cost risk of the PP and 
s0EFSEAA shall not be responsible in this regard in any manner. 

II. The SEIAA, Rzjasthan may revoke or suspend the clearance, if implementation of any of the 
|ove coriions is not satisfzctory. 

12 Vet tarisge road should be provided with permanent water sprinklers and other roads 
Éoii be regularty wetted with water tankers fitted with sprinklers. The material transfer 
pcis should invaizbly be provided with Bag filers and or dry fogging system. In case of 
Beit- coLrerors facilities the system should be fully covered to avoid air borne dust: Use of 
eeire szrinler system to suppress fugitive dust on haul roads and other transport roads 
siall te ersred 

I3.Peiocc onioring of ambient air quality shall be carried out for PM10, PM2.5, SPM, sO2 
srá VOx rorioring. Location of the stations (minimum 6) shall be decided based on the 
eeorolcgia: dte, topogrzphical features and environmentally and ecologically sensitive 
argeszd iquercy of monitoring shall be decided in consultation with the Rajasthan State 
pctica Conrol Boerd (RPCB). Six monthly reports of the data so collected shall be 
rgtaiy shmined to the RPCB/CPCB including the MoEF, Regional office, Luknow. 

i4 Persscred workirng in dusty areas shall wear protective respiratory devices they shall also be 
proviced ih zdequzte training and information on safety and health aspects. 

IS.Tre enbiet oise level should confim to the standards prescribed under E (P) A Rules, 

IS6 viz 75 d3 (A) during day time and 70 dB (A) during night time. 
I6. The P2 stall submit an envíronmental statement for the financial year ending 31st March in 

Forre-V as prescríibed under the environment (Protection) Rules, 1986, as amended 
sztseccerly on or before the 30 day of September every year, to the Rajasthan State 



ollution Control Board/SEIAA and shall also be put on the website of the company along 

vith the status of compliance of environmental clearance conditions and shall also be sent to 

the Lucknow Regional offices of MoEF/SEIAA by e-mail as well as hard copy duly sigeu 
by competent person of company. 

7. The Mining Department will ensure that while executing the mining lease, ifthe mining lease 
toms a cluster of total area of more than S.0 ha, in accordance with ElA notification dated 
15.01.2016 and 01.07.2016, then such mining lease will be executed / registered only after 

public hearing has taken place for the entire cluster and there has been EIA/EMP study of the 

whole cluster. The Mining Department will further ensure that revised EC is also obtained by 

such mining lease holder (s) in the cluster. 

8. The Mining lease holder shall, after ceasing mining operations, undertake re-grassing the 

mining area and any other area which may have been disturbed due to his mining activities 

and restored the land to a condition which is fit for growth of fodder, flora, fauna etc. 

No. F1 (4)SELAA/SEAC-Raj/SectUProject /Cat. 1(a) B2(19495)/2019-20 

Dopy to following for information and necessary action: 

I. Secretary, Ministry of Environment,Forest & Climate Change, Govt. of India, Indira Paryavaran 

Bhawan, Jor Bagh Road, Aliganj, New Delhi-l 10003. 

2. Principal Secretary, Environment Department, Rajasthan, Jaipur. 

(P.K. Upahyay) 
Member Secretary, 
SEIAA, Rajasthan. 

Jaipur, Dated: 

3. Sh. R.K. Meena, IAS (Retd.), B-75,Shankar Vihar,50 Feet Gaitore Road, Sawai Gaior, Jaipur 

4. Dr. Anil Kumar Goel IFS (Retd.), Forest Colony, Sector 4, Jawahar Nagar, Jaipur. 

5. Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary 

action and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur. 

6Member Secretary, SEAC Rajasthan. 
7The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, 

Sector 'H', Aliganj, Lucknow-226 020. 

Govt. of lIndia, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-l1 0003. 

9. Director, Department of Mine & Geology, Court Chorha, Udaipur. 

Sth 

8. Environment Management Plan- Division, Monitoring Cell, Environment, Forest & Climate Change. 

Floor, 

10. Sh. Jagbir Singh Manral, ACP, Department of Environment, Government of Rajasthan, Jaipur with 

the direction to upload the copy of this Environment Clearance on the website. 

M.S. SEIAA, (Rajasthan) 
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Raiasthan. 

File No 

Order No 

Unit ld : 

M/s Shri Babulal Meena 

2022-2023/Alwar/2246 

Nayabassainthli 

Sub: 

F(Mines)/Alwar(Ramgarh)/124(1)/2022-2023/1800-1802 

124,536 

Tehsil: Ramgarh District: Alwar 

Ref: 

ML No. 39/2021 (Ref No. 20211000040114), Near Village- Nayabas Sainthli, 

Sir, 

E-Mail : sainsanjay463@gmail.com 

Rajasthan State Pollution Control Board 
D-Block, Ambedkar Nagar, Alwar-301001 

Phone: 0144-2372996Fax: 0144-2372996 

) Your application dated 21/01/2023 
(ii) Received on 21/01/2023 
(iii) Received at Head office on 09/01/2023 

Regional Office Alwar 

Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of 
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Nayabas Sainthli, 
Tehsil-Ramgarh, District- Alwar (M.L.No-ML No. 39/2021 (Ref 

area 

Registered 

In view of the details submitted vide your above referred application/ documents, the 
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution) 
Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations: 

1 MASONARY STONE 

1 That this consent is being granted in favour of M/s. Shri Babulal Meena, a Mine of 
Minor Mineral having M.L.No-ML No. 39/2021 (Ref No. 20211000040114) in an 

measuring 1.1147 Hectares at/near Village-Nayabas Sainthli 

2 That this consent is valid for a period from 13/02/2023 to 31/12/2 027 

3 That this consent is valid for following mining activities : 

Mineral 

Page 1 of 5 

Armgue-4 

Date: 20/02/2023 

Signature valid 

Permitted Mining Capacity 
225000.0000 TPA 

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of 
Environment, Forest and Climate Change notification no., GSR 826(E) dated 16th Novenmber, 

2009 with respect to National Ambient Air Quality standards. 

Digitally sign�d by 0 ali 
Chaudhary Date: 2023.02295:46:34 IST 
Reason: SelfAtteed 
Location: 

No. 

20211000040114) ). 

�Tehsil-Ramgarh,District-Alwar. 



Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996Fax: 0144-2372996

Order No
Date:2022-2023/Alwar/2246

F(Mines)/Alwar(Ramgarh)/124(1)/2022-2023/1800-1802File No

20/02/2023

Registered

 124,536Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

That all other clearances/ permissions including Wildlife Clearance from 

the Standing Committee of the National Board for Wildlife shall be 

obtained, as may be required under the Wild life (Protection) Act, 1972 or 

any other act/ rules/ notifications and/ or any orders of the Hon'ble  

NGT/ court.

 6 

That the unit shall have to comply with the Guidelines for Abatement of 

pollution from mining operations issued by the Board vide letter no 

F.14(38) policy/RPCB/ Plg./ 2786-2817 dated 15.07.2011.

 7 

That the Mining Lease shall comply with the standards, with respect to 

National Ambient air Quality, as prescribed vide MOEF notification No. 

GSR 826 (E) dated 16th November, 2009.

 8 

That the lessee shall develop plantation as per specified norms in at least 

33% of the lease area to maintain ambient air quality around the lease 

area.

 9 

That the Mining shall be done as per the approved Mining Plan/ Scheme 

and annual production must not exceed the capacity as mentioned in this 

consent letter.

 10 

That this consent is issued on the basis of documents submitted in by the 

applicant, if any discrepancies is found in the document/facts submitted 

by the unit then the consent shall be treated as revoked without any 

further notice and the unit shall be liable for action in accordance with 

provisions of law.

 11 

That adequate measures shall be taken for control of emissions from the 

areas prone to air pollution and mining operations.

 12 

That no discharge of effluent shall be made within or outside the 

premises.

 13 

That top soil shall be stacked separately and used for plantation & 

agriculture.

 14 

Page 2 of 5

Digitally signed by Sonali
Chaudhary
Date: 2023.02.20 11:46:34 IST
Reason: SelfAttested
Location:

Signature Not Verified



Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996Fax: 0144-2372996

Order No
Date:2022-2023/Alwar/2246

F(Mines)/Alwar(Ramgarh)/124(1)/2022-2023/1800-1802File No

20/02/2023

Registered

 124,536Unit  Id   :

That the lessee shall comply all the conditions as imposed in 

Environmental Clearance letter issued from State Level Environmental 

Impact Assessment Authority (SEIAA), Rajasthan, vide letter No. 

F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.  B2(20421)/2021-22 Jaipur 

dated 20/12/2022.

 15 

That this consent is subject to any order or direction from Hon’ble 

Supreme Court/High Court/National Green Tribunal (NGT) or any other 

Court of the competent jurisdiction.

 16 

That no natural water course and/or water resources shall be obstructed 

due to any mining operation. Adequate measures shall be taken for 

protection of the older-streams, if any, emanating / passing through the 

mining area during the course of mining operation.

 17 

That the lessee shall maintain the pillars of mining lease area. It shall be 

ensured that mining shall not be carried out beyond the demarcated area 

by the Department of Mines and Geology (GOR).

 18 

That the effective safeguard measures such as regular water sprinkling 

shall be carried out in critical areas   prone to air pollution and having 

high level of particulate matter such as loading and unloading point and 

all transfer points during handling of the minerals. Extensive water 

sprinkling shall be carried out on roads. It should be ensure that the 

ambient air quality parameters conform to the norms prescribed by the 

Central Pollution Control Board in this regards.

 19 

That ground water shall not be extracted without prior permission of the 

Central Ground Water Authority (CGWA).

 20 

That the vehicular emissions shall kept under control and regularly 

monitored. Measures shall be taken for maintenance of vehicles used in 

mining operations and in transportations of minerals. The vehicles 

carrying the minerals shall be covered with a tarpaulin and shall not be 

overloaded.

 21 

That this consent is subjected to the provisions of the Forest 

(Conservation) Act, 1980, Forest (Conservation) Rules, 1981 and any 

other relevant statutes, orders and guidelines as may be applicable to the 

lease from time to time.

 22 

That the lessee shall be liable to remit outstanding consent fee; if any, on 

account of lapsed consent period/consent to establish/default 

period/additional consent fee as and when asked for.

 23 
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Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone: 0144-2372996Fax: 0144-2372996
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Registered

 124,536Unit  Id   :

That the grant of consent shall not absolve the project proponent from 

making compliance of other statutory obligations prescribed under any 

other law or directions of courts or any other instrument for the time 

being in force.

 24 

That the grant of this consent to operate is issued from the 

environmental angle only, and does not absolve the project proponent 

from the other statutory obligations prescribed under law or any other 

instrument in force. The sole and complete responsibility, to comply with 

the conditions laid down in all other laws for the time-being in force, 

rests with the industry/unit/project proponent.

 25 

That the grant of this consent to operate shall not, in any way, adversely 

affect or jeopardize the legal proceedings, if any, instituted in the past or 

that could be instituted against you by the state Board for violation of the 

provisions of the Air or the rules made there under.

 26 

That the ambient air monitoring shall be conducted after starting 

production in mine and report of monitoring to be submitted to the 

Board at the earliest.

 27 

That the Consent to Operate shall be valid for the above said period only 

if mining lease is valid.

 28 

That you shall submit application for renewal of consent at least 120 days 

before expiry of consent.

 29 

That you shall submit point wise compliance of the consent at least once 

in a year.

 30 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 31 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 32 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 33 
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That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 34 

That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 35 

Yours sincerely,

Encl: As Above

Regional Officer

Copy To:-(A):

Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Alwar 

and/or DFO, Sariska Tiger project, Sariska, Alwar to inform that this Consent to Operate 

has been issued from the environmental angle only, and ensuring compliance of any 

other Act/Rule/Regulations /Guidelines or order of any Court/Tribunal is the sole 

responsibility of the project proponent and the concerned Departments.

1

Master File .2

Regional Officer
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|1. 

2. 
3 

4. 
5 

6 
7 

State Level Environment Impact Assessment Authority, Rajasthan 
Room No. 11, Aravalli Bhawan, Jhalana Institutional Area, Jaipur. 

E-mail; seiaams2021@gmail.com 

No. F1 (4)/SELAA/SEAC-Raj/SectProjecvCat. B2(20421y2021-22 Jaipur, Dated: 20 DEC 2022 
Shri Babulal Meena 
Slo shri Ghisaram Meena, Owne, 
Add:- R/o- Pavta Ka Bas, Barkhera, 
District- Alwar, Rajasthan-301406 

Sub:EC for Nayabas Santhii Másohary Stope, Mining Project, Ref. No: 
20211000040114, Area:11147-haty Producion C·pacity - 225000 TPA (ROM) at 
Khasra No - 15$4/971&555/971 NVENayabas Sainthli, The:- Ramgarh, District 
Alwar, Rajasthan, (Proposal No, 255875). 

This has reference ,to your application d¥ted 10.02.2022 seeking environmental 
clearances for the above project under EJA Noification:2006,,The proposal has been appraised 
as per prescribed procedre in the light of. provisions, under the ETA Notification 2006 on the 
basis of the mandatory docçments enclosed with the: application viz. the questionnaire, EIA, 
EMP and additional clarifjcations fumished in response to thesobsêrvation of the State Level 
Expert Appraisal CommitteeRajasthan, in its mecting held on 074 November, 2022. 
2. Brief details of the Project: 

Cat./ Item no. (in schedule): 
Location of the Project 
Project Details M.L No! 
Production Capacity 

Project Cost 
Water requirement & Source 

Fuel & Energy 
Environment Management Plan 

1 (a)-B2 
Near village- Nayabas Sainthli, Tehsil: Ramgarh, District: Alwar (Raj.) 

Ref. No. 
Khasra No. 

Aneguis 

Area 

Production (TPA) 

Project Cost: Rs 95 Lac 

20211000040114 
1554/971,1555/971 
1.1147 HECT. 
225000 TPA (ROM):- Saleable Masonry stone : 
213750 TPA & Waste 11250 

Total water requirement is about 7.0 KLD= 1.4 KLD (Drinking & Domestic 
Uses) + 2.3 KLD (Plantation) + 3.3 KLD (Dust Suppression) Water for 
Drinking, dust suppression and plantation will be collected from nearby 
villages. 
Diesel will be used for transportation vehicles. 
Environment Management Plan Expenditures: Capital Cost: Rs. 4.75 Lac. 

Recurring Cost: Rs. 1,80,140 Rs. per annum. 

EC ldentification No. - EC22B001 RJ147491 File No. -16149 Date of Issue EC- 22/12/2022 Page 2 of 17 



8. Greenbelt & Plantation 

Naturc 

Budgetary breakup for labour 

EC ldentification No. - EC22BO01 RJ147491 

SI. 
No. 

1 

2 

3 

ea 

Yea 

Measures 

9nd 

Yea 

Pollution Control 
i) Dust Suppression 
by water spraying 
ii) 
Metallization 
Maintenance 

ii) Netting at SW of 
lease area 
Pollution Monitoring 
i) Air pollution 
ii) Water pollution 
Plantation and Tree 

guard 

No. 

Tre 

230 

230 

7,5 m? 
statutory 
barTier 

¤re 

Road 

0.08 
5 

0.08 

0.17 

Total 

Expenditure of EMP Rs l81;720/ 
Total green belt will be the 33%of the mine area 0.368 ha shall be planted 

er and Part of own Khatedari land at village 
in7.5 m Statutory barrie 

Nayabas in khasra no 1554/97I 1555/971. Native specie which are more 

suitable to. the local enyironment are preferred to be planted such as like 

Babool(Vachellianilotica) Amla (Phyllanthus emblica), 

(Azadirachta ndica), Peepal( Ficus Religiosa) etc. 
Partof 

chäragah 
landat 
vjlage 

Nayabasr 

No 
of 

& 

es 

85 

85 

Fixed Cost 
Ist Year 

2,93,280/ 

1,81,720/ 

4,75,000/ 

Are 

(Ha. 

0.14 
5 

0.14 

68 

No. 
of 

Tre 
es 

145 

145 

Fixed Cost 
2nd Year 

2,93,280/ 

290 

1,81,720/ 

4,75,000/ 

|Assum 
ed 

|Surviva 
1 80% 

184 

184 

36S 

ment 

20% 

46 

46 

Recurring 
Cost/Year 

Replenish 

1,20,000/ 

92 

10,000/ 

50,140/ 

File No., - 16149 Date of lssue EC - 22/12/2022 Page 3 of 17 

1,80,140/ 

Neem 

No. 

Tot 0.29 
170 

al 0 

Note:- The mining lease holders shall, after ceasing mining operations, 
undertake re-grassing the mining area and any other area which may have 

been disturbed due to their mining activities and restore the land to a 
condition which is fit for growth of fodder, flora, fauna etc."The lease shall 
comply all conditions as per on 16/1/2020. 

of 
Trees 

184 

184 

368 

The infomation regarding Budgetary breakup for labour has been given in 

Sainihli in 
khäsra'no. 



3. 

1. 
I. 

III, 

IV, 

V. 

PFR & Power Point Presentation. 

Statutory conipliance., 

Sr. 
No. 

1. 

2 

3 

4 

Total 

Facility provided for Labour 

Drinking water facility 
Health Facility (First aid box, 
Rest shelter, Medicine & 
Washroom) & Insurance 

Education 
children 

for "Labours 

Safety equipment like Ear 
plug, Dust mask, hand gloves, 
Safety Shoes etc. 

Exp. Cost in 
Rs. 

(Fixed) 

20,000/ 

35,000/ 

20,000/ 

20,000/ 

EC ldentification No. - EC22BO01 RJ147491 File No. - 16149 Date of Issue EC-22/12/2022 

95,000/ 

Exp. Cost in 
Rs. 

(Recurring) 
20,000/ 

30,000/ 

20,000/ 

The SEAC Rajasthan afer dúeconsiderations of the relévant, documents submitted by the project proponent and additiönal clarificationsldo
uments furnished to it have recommended for Environmental Clearançewith certain stipulations. The SEIAA Rajasthan after consid�fing the proposal andrecommendations of the SEAC, Rajasthan in its 5.54h Meeting held on 14th December, 2022 hereby açcord Environmental Clearance to the project as per the provisions of Environmental Impact ASsessment Notification 2006 and its subsequent amendments, subjeçt to striçt çompliance ofthe terms and conditions as follows: 

15,000/ 

85,000/ 

This Environmental Clearan
e (EC) 1S Subject to orders dire
tions of Hon'ble Supreme Court of India Honble High Court Hon'ble NGT/an� any, other Court of Law, as is applicable. 

Page 4 of 17 

The Project proponent complies with al[ the statütory; requirements and judgments of Hon'ble Supreme Coutt dated 20d.August,-2017 in.Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause,yersus Union of India&Ors before commencing the mining operations. 
The Department of Mines & Geology, Government of Rajasthan (DMG, GoR) shall ensure that mining operation shall not be commenced till the entire compensation levied, if any, for illegal mining paid by the Project Proponent through Department of Mining & Geology in strict compliance of Judgment of Hon'ble Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India &Ors. 
In case the project falls within a distance of 10 Km from the boundary of a National Park/ Wilalife Sanctuary, wherein final ESZ Notification has not becn issued so far, the EC shall come into effect only after the PP obtains clearance from the Standing Committee of National Board for Wildlife (SCNBWL) as per OM dated 08.08.2019 of MoEF& CC. 
This Environmental Clearance shall become operational only after receiving formal SCNBWL Clearance from Ministry of Environment, Forest & Climate Change, (MoEF& CC), Government of India (GoI) subsequent to the recommendations of the Standing 



VI. 

VII. 

VII. 

IX. 

X. 

XI. 

XII. 

XIII. 

XIV. 

XV. 

XVI. 

XVII. 

Committee of National Board for Wildlife, if applicable to the Project. 
This Environmental Clearance shall become operational only after receiving Forest 
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable to the 
Project. 
Project Proponent (PP) shall obtain Consent to Operate after grant of EC and effectively implement all the conditions stipulated therein. The mining activity shall not commence prior to obtaining Consent to Establish/ Consent to Operate from the State Pollution Control Board. 
The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral (Development & Regulation), Act, 2015 and rules & regulations made there under. PP shall adhere to various circulars issued by Directorate General Mines Safety (DGMS) and Indian Bureau of Mines (IBM) from time to time. The Project Proponent shall obtain consents from all the concerned land owners, before start of mining operations, as per the provisions of MMDR Act, 1957 and rules made thereunder in respect of lands which are not gwned by it. The Project Proponent shall. follow the mitigation measures provided in MoEF CC's Office Memorandum No,Z-11013/572014-TAT (M)dated 29th October, 2014, titled "Impact of mining actiyities,on Habitations-Issues elated to the mining Projects wherein Habitations and villages are the part of mine lease area_ or Habitations and villages are surrounded by the mine lease area 

The Project Proponent shall obtainr authorities for drawl of requisite quantity, of surface water and from CGWA for 

tain necessary. prnÍr permission of the competent withdrawal of ground water for.the projeçt. A copy of EC le�ter will be marked to concerned Panchayat/, local NGO etc. if any, from whom suggestion representation has been received while processing the proposal. State Pollution Control Board shall-be responsible for display of this EC letter at its Regional office, District Jndustries Centue,and Collector's öffice/ Tehsildar's Office for 
30 days. 
The Project Authorities should widely advertise printing the same in at least two local newspapers; one 

aboút the grant of this EC letter by language of the concerned area. The adyertisement shall be done within 7 days of the 
issue of the clearance letter mentioning th 

of which shall be in vernacular 
copy of the EC letter is ayailable with the ^tate Pollution Control Board and website of 

that the iñstant project has been accorded EC and the Department of Environment, Govtof Rajasthan, RSPCB for compliance and record. 
The Project Proponent shall infom the MoEF& CC/ SEIAA for any change in ownership 
of the mining lease. In case there is any change in ownership or mining lease is 
transferred then mining operation shall only be carried out after transfer of EC as per 
provisions of the para 11 of EIA Notification, 2006 as amended from time to time. 
The Mining Department will ensure that while executing the mining lease, if the mining 
lease forms a cluster of total area of more than 5.0 ha, in accordance with EIA 
notification dated 15.01.2016 and 01.07.2016, then such mining lease will be executed/ 
registered only after public hearing has taken place for the entire cluster and there has 
been EIAEMP study of the entire cluster. The Mining Department will further ensure 
that revised EC is also obtained by such mining lease holder (s) in the cluster. 
The Mining lease holder shall, after ceasing mining operations, undertake re-grassing the 
mining area and any other area which may have been disturbed due to the mining 
activities and restore the land to a condition which is fit for growth of fodder, flora, fauna 
etc. 

Jentification No. EC22B001 RJ147491 File No. -16149 Date of Issue EC - 22/12/2022 Page 5 of 17 



XVIII. 

XIX. 

XX. 

XXI. 

XXII. 

XXII. 

XXIV, 

XXV. 

XXVI. 

That the grant of this E.C. is issued from the enviromental angle only, and does not absolve the project proponent from the other statutory obligations prescribed under any other lavw or any other instrument in force. The sole and complete responsibility, to comply with the conditions laid down in all other laws for the time-being in force, rests with the project proponent. No further expansion or mnodifications in the project shall be carried out without prior approval of the SEIAAMOEF& CC as the case may be. In case of deviations or alterations in the project proposal from those submitted to this Authority for clearance, a fresh reference shall be made to the Authority to assess the adequacy of conditions imposed and to include additional environmental protection measures required, if any. The EC is liable to be rejected/ revoked, in case it is found that the PP has deliberately concealed and/or furnished false and misleading information or data which is material to screening or scoping or appraisal or decision on the application for EC. Officials from the Department of Environmnent, Government of Rajasthan, Jaipur/ Regional Office of MoEF& CC, Lucknow, RSPCB who would be monitoring the implementation of Environmen�al safeguards should be extended full cooperation, facilities and documents/data b÷ the projectt proponents during their inspection. A complete set of all th¿ documents submi�ted to SEIAA should be forwarded to the CCF, Regional Office Ñf MoEF, Lucknow Department, öf Environment, Government of Rajasthan, Jaipur / R^PCB. 
The Authority reserves the right to. add additional safeguard measures subsequently, if found necessary, nd to take action inclüdingevoking 'of the environment clearance under the provision of the Environment (Protection) A
t, 1986, to ensure effective implementation of the suggested safegu¡rd, measures, in' a �ime bound and satisfactory manner. 

The above condition shall be enforced 'among othersunder the provisions of Water (Prevention and Control. of Pollution) Act 1974, the Ai (Prevention and Control of Pollution) Act 1981, the -Environment: (Prote
tion Ac i986, the Public Liability (Insurance) Act 1991 and EIA Notification, 2006 along with their amendments and rules. 
The PP shall obtainpriÝr çlearance from forestry and'wildlife aspects including clearance from Standing Committee of.National- Board ofWild Life (if applicable). It is further categorically stated that grant of EC does nÍt nec�ssaYy imply that Forestry and Wildlife clearance shall be granted to.the, proje
tybý thÃ concemed authorities. Proposals for forestry and wildlife clearance will be considered by the concerned authorities on its merits and decision taken accordingly. The investment made in the project, if any based on EC so granted, in anticipation of clearance from Forestry and Wildlife aspects shall be entirely at the cost and risk of the PP and MOEF & CCISELA A SEAC/ DOE shall not be responsible in this regard in any manner. 

The SEIAA, Rajasthan may revoke or suspend the Environmental Clearance, if implementation of any of the above conditions is not satisfactory. The PP shall submit an environmental statement for the financial year ending 31st March in Form-V as prescribed under the environment (Protection) Rules, 1986, as amended subsequently on or before the 30th day of September every year, to the 
Rajasthan State Pollution Control Board/SEIAA and shall also be put on the website of 
the company/ unit/ industry along with the status of compliance of environmental clearance conditions and shall also be sent to the Lucknow Regional offices of 
MoEF/SEIAA/ RSPCB by e-mail as well as hard copy duly signed by competent person of company. 
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XXVIL. 

XXVIII. 

XXIX. 

XXX. 

XXXI. 

XXXII. 

2. 

This EC is granted for mining of the mineral with production mentioned in the above 

table subject to the stipulation that the PP shall abide by the annual/ permitted production 

schedule specified in the mining plan and that any deviation therein will render the PP 

liable for legal action in accordance with Environment and Mining Laws. 

i. 

The PP shall spend the various amounts in the respective heads as mentioned in 

Annexure G. 

ii. 

Drills shall either be operated with dust extractors or equipped with water injections 

system. 

XXXIII. In the project related to Bajri mËning- the PP sh¡ll follow the 'Sustainable Sand Mining 
Guidelines 2016 and Enforcement and MÓnitoring-Guidelines for Sand Mining, 2020° 
laid down by the MoEF& CG; GOL The Bajrisand mining activity is restricted to three 
meters fom groundlevel or water level whichever is less and the PP shall carry out river 
sand (Bajri) mining,activity only manualy or Or semimechanized method as provided 

Data on ambient air quality and stack emissions should be submitted to Rajasthan State 

Pollution Control Board once in six months. The monitoring sampling and analysis are 
to be carried out by MOEF/ NABL CPCB/ RSPCB/ Government approved lab. 

Blasting operations, if permitted, should be carried out only during the daytime with safe 
blasting parameters. 

XXXIV. Any appeal against, this environmental, clearanceshall lie with the National Green 

The PP shall carry out mining activities with open cast method. The PP to undertake 

underground mining only if permitted specifically. 

Tribunal, if preferred, within, a periodof 30 days as prescribed under section 16 of the 
National Green Tribunal Act, 2010. 

Air quality monitoringandpreseryationi 
The Project Proponent shall install a minimum of 3:(three) önline Ambient Air Quality 
Monitoring StatioDs,with I (one) in upwind and.2(two) in downwind direction based on 
long term climatolQgical data about twind direction such.that;an angle of 120° is made 
between the monitoring locations tO monitor criticaparameters, relevant for mining 
operations, of air pollution viz. PMI 0 PM2:5, NO2;CO and SO2 etc. as per the 
methodology mentioned "in; NA¤QSNotificationNo. B-29016/20/90PCUI. dated 1 
8.11.2009 covering the aspects of transpÍrtation and üse of heavy machinery in the impact 
zone. The ambient air quality shall also' bë monitored at prominent places like office 
building, canteen etc. as per the site condition to ascertain the exposure characteristics at 
specific places. The above data shall be digitally displayed within 03 months in front of the 
main Gate of the mine site. 
Effective safeguard measures for prevention of dust generation and subsequent suppression 
(like regular water sprinkling, metalled road construction etc.) shall be carried out in areas 
prone to air pollution wherein high levels of PM10 and PM2.5 are evident such as haul 
road, loading and unloading point and transfer points. The fugitive dust emissions from all 
sources shall be regularly controlled by installation of required equipments/ machineries 
and preventive maintenance. Use of suitable water-soluble chemical dust suppressing 
agents may be explored for better effectiveness of dust control system. It shall be ensured 
that air pollution level conform to the standards prescribed by the MoEF& CCI Central 
Pollution Control Board. 

EC ldentification No. - EC22B001 RJ147491 File No. 16149 Date of Issue EC - 22/12/2022 Page 7 of 17 
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and Monitoring Guidelines for Sand Mining, 2020, 



3. 
i. 

ii. 

iv. 

Water quality monitoring and preservation: 

V. 

In case, immediate mining scheme envisages intersection of ground water table, then Environmental Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining operation involves intersection of ground water table at a later stage, then PP shall ensure that prior approval from CGWA and MoEF& CC is in place before such mining operations. The permission for intersection of ground water table shall essentially be based on detailed hydro-geological study of the area. 

iii. Project Proponent shall regularly monitorand maintain records w.r.t. ground water level and quality in and around the mine lease by establishing a network of existing wells as well as new piezo-meter installations during the mining operation in consultation with Central Ground Water Authority/ State Ground Water Departmenta, The Report on changes in Ground water level and quality shall be submitted, on six-mönthly basis to the Regional Office of the Ministry, CGWA (and: State Groundwater Department / State Pollution Control Board. 

Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and around the mine lease shall be carried out and records maintain. The natural water bodies and or streams which are flowing in an around the village, should not be disturbed. The Water Table should be nurtured so as not to go down below the pre-mining period. In case of any water scarcity in the area, the Project Proponent has to provide water to the villagers for their use. A provision for regular monitoring of water table in open dug well located in village should be incorporated to ascertain the impact of mining over ground water table. The Report on changes in Groundwat�rs level'and quality shall be submitted on six monthly basis to the Regionat-Offíce of the Ministry CGWA and State Groundwater Department/ State PollutioDControl Boad 

The Project Proponent shallundertake regular monitoring Öf hatural water course/ water resources/ springs andperennjal nallahs existing lowing in ánd around the mine lease and 
maintain its records The project proponent shall úndertakefregular monitoring of water quality upstream and,döwnstream of- water bodies passing within and nearby/ adjacent to the mine lease and maintain its records, Sufficient number of gullies shall be provided at appropriate places within the lease for managenent, of wa�er. PP shall carryout regular monitoring w.r.t. pH and inçluded-the same in=ñonitoring plan. The parameters to be 
monitored shall include theiY water_quality vis-a-vis-suitability for usage as per CPCB criteria and flow rate. It shall be ensured that- nó obstruction and/ or alteration be made to water bodies during mining operations without justification and prior approval of MoEF& CC. The monitoring of water courses/ bodies existing in lease area shall be carried out four times in a year viz. pre- monsoon (April-May), monsoon (August), post-monsoon (November) and winter (January) and the record of monitored data may be sent regularly to 
Ministry of Environment, Forest and Climate Change and its Regional Office, Central 
Ground Water Authority and Regional Director, Central Ground Water Board, State 
Pollution Control Board and Central Pollution Control Board. Clearly showing the trend 
analysis on six -monthly basis. 
Quality of polluted water generated from mining operations which include Chemical 
Oxygen Demand (COD) in mines run-off; acid mine drainage and metal contamination in 
runoff shall be monitored along with Total Dissolved Solids (TDS), Dissolved Oxygen 
(DO), pH and Total Suspended Solids (TSS). The monitored data shall be uploaded on the 
website of the company as well as displayed at the project site in public domain, on a 

EC ldentification No, - EC22B001 RJ147491 File No., - 16149 Date of lssue EC - 22/12/2022 Page 8 of 17 



vi. 

i. 

4. 

vii. Industrial waste water (workshop and waste water from the mine) should be properly collected and treated so as to conform to the notified standards prescribed from time to time. The standards shall be prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board (SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap. 

i. 

ii. 

viii. The water balance/water auditing shall be carried out and measure for reducing the consumption of water shall be taken up and reported to the Regional Office of the MoEF& CC and State Pollution Control Board.ç 

iii. 

ii. 

iv. 

display board, at a suitable location near the main gate of the Comnpany. The circular No.I 
20012/1/2006-IA.II (M) dated 27.05,2009 issued by Ministry of Environment, Forest and 
Climate Change may also be referred in this regard. Project Proponent shall plan, develop and implement rainwater harvesting measures On long term basis to augment ground water resources in the area in consultation with Central Ground Water Board/ State Groundwater Department. A report on amount of water recharged needs to be submitted to Regional Office MoEF& CC annually. 

Noise and vibration monitoring 'and preventiðn: The pealk particle velocityat 500mdistance or,w closer shall be monitoréd periodically as per applicable DGMS guidelines. 
within thie nearest habitation, whichever is 

The illumination and soúnd,at night af project sites disturb the villages in respect of both human and animal population. Consequent sleeping disorders and stress may affect the health in the villages/located close.to mining :operations, Habitations have a right for darkness and minimalnoise levels at night. PPs must ensure th·t the biological clock of the villages is not disturbed; by'orienting the, floodlights/masks, away from the villagers and keeping the noise lev�ls well within the prescribed limits for da÷ /night hours. The Project Proponent shall take measures for çontrol ofnoise levels below 85 dBA in the work environment-The 'w workers engaged in öperations with ear plugs/ mýffs.All personnel including laborers working in dusty areas shall be 
of HEMMy etc. should be provided 

provided with protectiv� respiratory �evices; along with adéquatë training, awareness and information on safetý-and 'health aspects. The PP shall be he<d responsible in case been found that workefs/spersonals laborerss: has 

The ambient noise level shoild confirm tã the st¡ndards prescribed under E (P) A Rules, 1986 viz 75 dB (A) during day time and 70 dB (A) during night time. Mining plan: 
The Project Proponent shall adhere to the working parameters of mining plan which was submitted at the time of EC appraisal wherein year-wise plan was mentioned for total excavation i.e. quantum of mineral, waste, over burden, inter burden and top soil etc.. No change in basic mining proposal like mining technology, total excavation, mineral & waste production, lease area and scope of working (viz. method of mining, overburden & dump management, O.B & dump mining, mineral transportation mode, ultimate depth of mining etc.) shall not be carried out without prior approval of the Ministry of Environment, Forest and Climate Change/ SEIAA, which entail adverse environmental impacts, even if it is a part of approved mining plan modified after grant of EC or granted by State Govt. in the form to Short Term Permit (STP), Ouery license or any other name. The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance approved from Indian Bureau of Mines/Department of Mining & Geology as 
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i. The land-use of the mine lease area at various stages of mining scheme as well as at the 
end-of-life shall be governed as per the approved Mining Plan. The excavation vis-a-vis 
backfilling in the mine lease area and corresponding afforestation to be raised in the 
reclaimed area shall be governed as per approved mining plan. PP shall ensure the 
monitoring and management of rehabilitated areas until the vegetation becomes self 
sustaining. The compliance status shall be submitted half-yearly to the MoEF& CC/ 
SEIAA/ SPCB and its concemed Regional Office. 

6. Land reclamation: 
i. 

iii. 

required under the Provision of the MMDR Act, 1957 and Rules/ Guidelines made there 
under. A copy of approved final mine closure plan shall be submitted within 2 months of 
the approval of the same from the competent authority to the concemed Regional Office, 
MOEF& CC/ SEIAA/ SPCB for record and verification. 

iv. 

vi. 

The Overburden (0.B.) generated during the mining operations shall be stacked at 
earmarked OB dumnp site(s) only and it should not be kept active for a long period of time. 
The physical parameters of the.OB.dumps like height, width and angle of slope shall be 
governed as per the approved Mining Plan ás perthe, guidelines/circulars issued by 
D.G.M.S w.r.t. safety in mining operations, shall'bestrictly adhered to maintain the stability 
of top soilOB dumps. Thè topsoil shall. be used forland reclamation and plantation. 
The reject/waste generated during the mining operations, shall be stacked at earmarked 
waste dump site(s) only? The physical ca parameters of the waste dumps like height. width 
and angle of slope shall be governed, as per theapprov�d Mining Plan as per the 

The reclamation of /w¡ste dump ites shall be done in Scientific manner as per the 
Approved Mining Plan cum. 
The slope of dumps shall be yegetated in scientifi
 manner wjth suitable native species to 
maintain the slope stability, prevent erosion andsurface run off The selection of local 
species regulates loçal climatic parameters and help inadaptation of plant species to the 
microclimate. The gúllies formned on formed:on slopes should be adequately taken care of as 
impacts the overall stâbility of dumpS The dump mass.should be consolidated with the 

heip of dozer/ compactors thereby-ensuing-proper flling/ leveling of dump mass. In 
critical areas, use of geo textiles, geo-membrán�s clay liners / Bentonite etc. shall be 
undertaken for stabilization of the dump. 
The Project Proponent shall carry out slope stability study in case the dump height is more 
than 30 meters. The slope stability report shall be submitted to concerned regional ofice of 
MoEF& CC/ RSPCB. 

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed 
around the mine working, mineral yards and Top Soil/OB/Waste dumps to prevent un off 
of water and flow of sediments directly into the water bodies (Nallah/ River/ Pond etc.). 
The collected water should be utilized for watering the mine area, roads, green belt 
development, plantation etc. The drains/ sedimentation sumps etc. shall be de-silted 
regularly, particularly after monsoon season, and maintained properly. 

vi. Check däms of appropriate size, gradient and length shall be constructed around mine pit 
and OB dumps to prevent storm run-off and sediment flow into adjoining water bodies. A 
safety margin of 50% shall be kept for designing of sump structures over and above peak 
rainfall (based on 50 years data) and maximum discharge in the mine and its adjoining area 
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cum Progressive. Mine Closure Plan 



8. 
i. 

ii. 

-: 

EC lden. 

7. 
i. 

which shall also help in providing adequate retention time period thereby allowing proper 

settling of sediments/ silt material. The sedimentation pits/ sumps shall be constructed at 

VIil. The top soil, if any, shall temporarily be stored at eamarked site(s) within the mine 1ease 

only and should not be kept unutilized for Jong. The physical parameters of the top Soll 

dumps like height, width and angle of slope shall be govermed as per the approved Ming 

Plan and as per the guidelines framed by DGMS w.r.t. aafety in mining operations shall be 
strictly adhered to maintain the stability of dumps. The topsoil shall be used for land 
reclamation and plantation purpose. 

the comers of the garland dr¡ins. 

Transportation: 
No Transportation of the minerals shall be allowed in case of roads passing through villages/ 
habitations. In such cases, PP shall construct a 'bypass' road for the purpose of transportation 
of the minerals leaving an adequate gap (say at least 200 meters) so that the adverse impact of 
sound and dust along with chances of accidents could be mitigated. All costs resulting from 
widening and strengthening of cxisting publio-toád network shall be borne by the PP in 
consultation with nodal State Gövt. Department. Tränsporation of minerals through road 
movement in case of existing, villagelrúral roädsshall Be alowed in consultation with nodal 
State Govt. Departmeng only after required strengthening-such that the carrying capacity of 
roads is increased to handle the traffic load The polütion,duÃ to transportation load on the 
environment will be effectively controlled and water, sprinkling will also be done regularly. 

centers. 

The Main haulage ro­d within the mine leasê shonla be' proyided with a permanent water 
sprinkling arangemenit ifor dust, süppression. Other roadsi within the mine lease should be 
wetted regularly with tanker-mounted water sprinklingsystèm. The other areas of dust generation like crushing zone zone, material transfer points, material yards etc. should invariably be provided with duste^uppression arrangements. Theair pollutioD control equipments like bag filters, vacuum suction hogdsdry. fogging system etca shall beinstalled at Crushers, belt conveyors and other ar
as prone to air pollution The belt conyeyor should be fully covered to avoid generation of dust ̀ whilë-transportation PP shall,take' necessary measures to avoid generation of fugitive dust émissions."Raa. 

Green Belt: 
The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining operations within the lease. The whole Green belt shall be developed within first5 years starting from windward side of the active mining area. The development of greenbelt shall be governed as per the EC granted by the Ministry/ SEIAA irespective of the stipulation made in approved mine plan. 

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining lease, around water body, along the roadsides, in community areas etc. by planting the native species in consultation with the State Forest Department/ Agriculture Department Rural development department Tribal Welfare Department Gram Panchayat such that only those species be selected which are of use to the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees should be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection and care of trees. The Project Proponent shall make necessary alternative arrangements for livestock feed by loping grazing land with a vicw to cOmpensate those ureas which are coning within lhc 
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iv. 

V. 

9. 
i. 

ii 

ii. 

mine lease. The development of such grazing land shall be done in consultation with the State 

Governmnent. In this regard, Project Proponent should essentially implement the directions of 

the Honble Supreme Court with regard to acquisition of grazing land. The sparse trees on 

such grazing ground, which provide mid-day shelter from the scorching sun, should be 

Scrupulously guarded/ protected against felling and plantation of such trees should be 
promoted. 
The Project Proponent shall undertake all precautionary measures for conservation and 

protection of endangered flora and fauna and Schedule-I species during mining operation. A 

Wildlife Conservation Plan shall be prepared for the same clearly delineating action to be taken 

for conservation of flora and fauna. The Plan shall be approved by Chief Wild Life Warden of 

the State Govt. 
And implemented in consultation with the State Forest and Wildlife Department. A copy of 

Wildlife Conservation Plan and its implementation status' (annual) shall be submitted to the 

Regional Office of the Ministry/ SEIAA. 
Public hearing and human health issues: 
The Project Proponent shall appoint an Ocupaional Hea<th Specialist for Regular as well 

as Periodical medical examination of-therworkers Ángaged in the mining activities, as per 

the DGMS guidelines. The records shäll'be maintainéd poperly. PP shall also carryout 

Occupational health check-ups in respectof workers, whjch-are having ailments like nr, 

diabetes, habitual smoking, etc, The check-ups shall be undertaken once in slx months and 

necessary remediall preventive measures be taken. Astatus rÇport on the same may be sent 

to MoEF& CC/ SEIA¬ Regional Office and DGMS on half-yearly basis. 
nstrate commitmentto worktowards Zero Harm' from 

The Project Proponent müst demonstrate 
their mining activities, andcarry. out Health Risk {Assessment (HRA) for identification 

workplace hazards andaassess their, potential risks tovhealth jand determine appropriate 

control measures to, protect the health and wellbeing of work�rs and nearby community. 
records ofthe HRA. The HRA for 

The proponent shall,maintain' accürate and. systematic 
Problems like' Maläria, Tuberculosis, HIV, neighborhood has to foçus,on Public -Health. 

Anaemia, Diarrhoea in children under five respiratory infections due to bio mass cooking. 
cs and The proponent shall also çreate awareness ieducate,the nearby community and workers 

for Sanitation, Personal'Hygienè; Hand wasting, noe to defecate in open, Women Health 
hazardof tobacco and alcohol use. The 

and Hygiene (Providing Sanitary Napkins),h 
Proponent shall carryout base line HRA for allthe category of workers and thereafter every 

five years. 
The Proponent shall carry out Occupational health surveillance which be a part of HRA 

and include Biological Monitoring where practical and feasible, and the tests and 

investigations relevant to the exposure (e.g. for Dust a X-Ray chest; For Noise 

Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic 

Assessment; for Manganese Miners a complete Neurological Assessment by a Certified 

Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium 

Fortnightly skin inspection of hands and forearms by a responsible person. Except routine 

tests all tests would be carried out in a Lab accredited by NABH. Records of Health 

Surveillance must be kept for 30 years, including the results of and the records of Physical 

examination and tests. The record of exposure due to materials like Asbestos. Hard Rock 

Mining, Silica, Gold, Kaolin, Aluminum. Iron, Manganese, Chromium, Lead, Uranium 

need to be handed over to the Mining Department of the.State in case the life of the mine is 

less than 30 years. It would be obligatory for the State Mines Departments to make 
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i 

V. 

i. 

iy 

arrangements for the safe and secure storage of the records including X-Rav On. 

conventional X-Ray will be accepted for record purposes and not the digital one). X-Ray 

must meet ILO criteria (17 x14 inches and of good quality). 

EC lden 

The Proponent shall maintained a record of performance indicators for workers which 

includes (a) there should not be a significant decline in ther Body Mass Index and it 

should stav between 18.5 -24.9, (b) the Final Chest A-Kay compared with the base line X. 

Ray should not show any capacities ,(c) At the end of their leaving job there should he no 

Diminution in their Lung Functions Forced Expiratory Volume in one second 

(FEV1),Forced Vital Capacity (FVC), and the ratio) unless they are smokers which has to 

be adjusted, and the effect of age, (d) ther hearing Should not be afrected. As a proof an 

Audiogram (first and last need to be presented), (e) they should not have developed any 
Persistent Back Pain, Neck Pain, and the movement of their Hip, Knee and other iointe 

should have normal range of movement, () they should not have suffered loss of anv body 

part. The record of the same should be submitted to the Regional Office, MoEF& CCI 
SEIAA annually along with details ofhÃ relief and compensation paid to workers having 
above indications. 
The Project Proponent shal! ensure that Personnel working in dusty areas should wear 
protective respiratory deyices, and they should also bë provided with adequate training and 
information on safety and health aspects: 

vi. Project Proponent shall make provision for the housing for workers/1abors or shall 
construct labor camps within/outside (com company owned land) with necessary basic 
infrastructure/ facilities like fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical healthcare, creche for kids ctc. The housing may be provided in the form of temporary structureswhich can be removed after the compl�tion of the project related infrastructure. The domestic waste water should be treated! with STP in order to avoid contamination of underground water. 

vii. The activities proposed, in Açtion plan prepared for addres_ing the issues raised during the Public Hearing shall be completed as per the.budgetary proyisions mentioned in the Action Plan and within the stipuläted time frame. The Status Repõrt on implementation of Action Plan shall be submitted »to th¹ concerned Regional Officë o1 the Ministry along with District Administration. 
10. Miscellaneous: 

The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of the MoEF& CC/ SEIAA/SPCB. The Project Authorities should inform to the SEIAA/Regional Office regarding date of financial closures and final approval of the project by the concerned authorities and the date of start of land development work. 11. The Project Proponent shall submit six monthly compliance reports on the status of the 
implementat: f the stipulated environmental safeguards to the MOEFCC & its al Office, Central Pollution Control Board and State Pollution Control 

mental Management Cell' with suitable qualified manpower should be trol of a Senior Executive. The Senior Executive shall directly report üzation. Adequate number of qualified Environmental Scientists and ll be appointed and submit a report to RO, MoEF& CC/ SEIAA/ 
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V. The MoEF& CCæ SEIAA/ SPCB shall randomly monitor compliance of the stipulated conditions. The project authorities should extend full cooperation to the MoEF& CC/ 
SEIAA/ SPCB officer(s) by fumishing the requisite data / information / monitoring reports. 

vi. Project Proponent shall keep the funds earmarked for environmental protection measures in 
a separate account and refrain from diverting the same for other purposes. The Year wise 
expenditure of such funds should be reported to the MoEF& CC/ SELAA/ SPCB and its 
concerned Regional Office. 

Additional conditions recommended in view of OM dated 08.08.2019 of the MoEF& CC 
(applicable where the project falls within a distance of 10 Km from the boundary of 

National Park/ Wildlife Sanctuary and outside notified ESZ): 
1 

2. 

3. 

4. 

5. 

6. 

SPCB. 

1 

2. 

3. 

The mining activity should be carried out in a manner so that the water regime/system of 
the sanctuary is not disturbed. The mining activity should not adversely affect any existing 
water course, water body, catchment ee. The PP _hall while carrying out mining activity 
ensure compliance of the prgvisions, g£.Air(Prevention and Control of Pollution) Act 1981, 
Water (Prevention and Control-of.Pollütion) Act1974 ánd the Environment (Protection) 

The processes like blasting diling, sxeavation, transport and haulage resulting into noise, 
should be carried out in such an n maneSO th¡t suchactivities do not disturb wild animals 

and birds particularly during sunset to sunrise. The level'of hoise should be kept within the 
permissible limits. 
The mining activity shouldnot create an y. obstacle in the way, of free movement of wildlife 
and adversely affect, wjldlife'corridors: 
The mineral wastekslorry shòuld be;dumped"only at the, designated places only and such 
waste dumps shoulbe'reclained in acCordance with thÃ,conditions of the mining plan/ 
consent issued by theRSPCB under the Water and Air act 

employed by him should not damage 
flora and fauna in the ESZ and the Wildlife Sanctuary/ National Park. 

Specific Conditions applicable, in the cases of violation in terms of the Notification dated 
14.3.2017 and 8.3.2018 and OMs dated 30.5.2018, 4.7.2018 of the MoEF&CC: 

The PP shall cooperate withthe concerned DOCR Wildlife in their efforts towards 
Sanctuarg/ Park. nrotection and conservaton or 

pr 
The PP shall ensure that the 

The PP shall give an undertaking by way of affidavit to comply with all the statutory 
requirements and judgment of the Hon'ble Supreme Court dated 02.08.2017 in the matter 
of Writ Petition (Civil) No. 114 of 2014, Common Cause V/s Union of India & others 
before grant of ToR/EC. The undertaking inter-alia include commitment of the PP not to be 
repeat any such violation in future. 
In case of violation of above undertaking affidavit, the ToR/EC shall be liable to be 
terminated forthwith. 
The environmental clearance will not be operational, till such timne the Project Proponent 
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Act, 1986 so that the wi<dlife in the: rcaiS notad versely affeced, 



4. 

1 

2 

3 

GENERAL CONDITIONS 

4 

5 

6 

complies with all the statutory requirements and judement of the Hon'ble Supreme Court 
dated 02.08.2017 in the malter of Writ Petition (Civil) No. 114 of 2014, Common Cause 

V/s Union of India & others. 

7 

The department of Mines & Geology shall ensure that the mining operations shall not 
commence till the entire compensation levied, if any, for illegal mining, is paid, by the 
Project Proponent through the Department of Mines and Geology, in strict compliance of 
the judgment of the Hon'ble Supreme Court dated 02.08.2017 in the matter of Writ Petition 
(Civil) No. 114 of 2014, Common Cause V/s Union of India & others. 

That the grant of this E.C. is issued from the environmental angle only, and does not 
absolve the project Proponent from the other statutory obligations prescribed under any 
other law or any other instrument in force, The sole and complete responsibility, to comply 
with the conditions laid down.-in.allkother laws for the time-being in force, rests with the 
industry / unit / project Proponent. Any.appeal against -this environmental clearance shall 
lie with the National Green Tribunal, if prefered, withinà period of 30 days as prescribed under section 16 of the National Green Tribunal Act, 2010. 
No further expansion or modifcations in the project shall be carried out without prior 
approval of the SEIAAMinstrv of .of Environment and Forësts as the case may be. In case of 

any. 
The implementation of the project vis-å-vis, environimëñtál açtion plans shall be monitored 
by MoEF Regional Offce at Luckngw/RSPCB CPCB SEIAA, Department of 
Environment, Govenment of Rajasthan, Jaipur and this office. A-six monthly compliance 
status report shall bésubmitted, to monitoring agencies. 
The EC is liable to berejected, in case it is found hat,the PP has deliberately concealed 
and furnished false andmisleading information or data which is material to screening or 
scoping or appraisal or decision on the application for E�: 
The project authorities shall infoim the; MoER Regional Office at Lucknow / RSPCB / 
CPCB / SEIAA, Department of Environment, Government of Rajasthan, Jaipur and the 
date of financial closure and final approval of the project by the concemed authorities and 
the date of start of the project. 
Officials from the Department of Environment, Government of Rajasthan, Jaipur/ Regional 
Office of MoEF, Lucknow, RSPCB who would be monitoring the implementation of 
Environmental safeguards should be given full cooperation, facilities and documents/data 
by the project Proponents during their inspection. A complete set of all the documents 
submitted to SEIAA should be forwarded to the CCE, Regional Office of MoEF, Lucknow 
/SEIAA, Department of Environment, Government of Rajasthan, Jaipur/ RSPCB. 
The Authority reserves the right to add additional safeguard measures subsequently, if 
found necessary, and to take action including revoking of the environment clearance under 
the provision of the Environment (Protection) Act, 1986, to ensure effective 

implementation of the suggested safeguard measures in a time bound and satisfactory 
manner. 
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deviations or alterations int the project proposal from those sübmitted to this Authority for 
clearance, a fresh reference shall;be made to thê Authority, to assess the adequacy of 
conditions imposed and to add additional, envifonmentaliprotection measures required, if 



8. 

9. 

The project Proponent should advertise in at least two local Newspapers widely circulated in the region, one of which shall be in the vernacular language informing that the project nas been accorded environmental Clearance and copies of clearance letters are available With the Rajasthan State Pollution Control Board and may also be seen on the website of the RSPCB. The advertisement should be made within T days from the day of issue of the clearance letter and a copy of the same should be forwarded to the Regional Office of 
MoEF at Lucknow/Department of Ecology and Environment, Government of Rajasthan, 
Jaipur. 
The above condition shall be enforced among others under the provisions of water 
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of 
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability 
((nsurance) Act, 1991 and EIA Notification, 2006, along with their amendments and rules. 

10. The PP shall obtain prior clearance form forestry and wild Life angle including clearance 
from standing committee of National Board of Wild Life (if applicable). It is further 
categorically stated that grant of EC.doesnof intgessary imply that Forestry and Wild Life 
clearance shall be granted to the pYojècí-ahd tha propgsals for forestry and wild Life 
clearance will be considered by the Tespectiverauthörities on their merits and decision 
taken. The investment made in the projccif any bascd on EC,so granted, in anticipation of 

11. The SElAA, Rajastharmay revoke or suspend the clearanice,if implementation of any of 
the above conditions is not sa�isfactory. 

12. Main haulage road should be provided with permanent water, sprinklers and other roads 
should be regularly yetted with water tankeY_, fitedwih sprinkles. The material transfer 
points should invariably be provided wih Bag iliers and.ordr÷ fogging system. In case of 
Belt- conveyors façilitics the systei should be fully coyered toavojd air borne dust; Use of 

13. Periodie monitoring of ambient air qualiy shall, be carjéd oût for PM10, PM2.5, SPM, 
SO2 and NOx monitoriig. Location of the stations (minimup 6) shall be decided based on 
the meteorological data, ißpogr�phical features "änd vironmentally and ecologicaly 
sensitive targets and frequencý-of nmonitoring shallbe decided in consultation with the 
Rajasthan State pollution Controf Böardi (RPCB). Six monthly reports of the data so 
collected shall be regularly submitted to the RPCB/CPCB including the MoEF, Regional 
office, Lucknow. 

14. Personnel working in �usty arcas shall wear protective respiratory devices they shall also 
be provided with adequate training and information on safety and health aspects. 

15. The ambient noise level should confirm to the standards prescribed under E (P) A Rules, 
1986 viz 75 dB (A) during day time and 70 dB (A) during night time. 

16. The PP shall submit an environmental statement for the financial year ending 3lst March 
in Form-V as prescribed under he environment (Protection) Rules, 1986, as amended 
subsequently on or before the 30th day of September every year, to the Rajasthan State 
Pollution Control Board/SELAA and shall also be put on the website of the company along 
with the status of compliance of environmental clearance conditions and shall also be sent 
to the Lucknow Regional offices of MoEF/SEIAA by e-mail as well as hard copy duly 
signed by competent person of company. 
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clearance form Forestry.and Wild Life angle shal be eutirely at the cost risk of the PP and 
MOEF/SEIAA shall not be responsible in this regard in any manner. 

effective sprinkler.[ystem to suppress fügitive dust on haui, foads and other transport roads 
shall be ensured. E 



1 

19. 

No. F1 (4)/SELAA/SEAC-Raj/Se
Project/Cat:B2(20421)2021-22 
Copy to following for information and necessary action: 

3 
2 

4 

5 

6. 

8 

17. The Mining Department will ensure that while executing the mining Lease/Lol, if he 

7 

9 

mining lease forms a cluster of total area of more than 5.0 ha, in accordance with ElA 
notification dated 15.01.2016 and 01.07.2016, then such mining lease will be executed / 
registered only after public hearing has taken place for the entire cluster and there has been 
EIA/EMP study of the whole cluster. The Mining Department will further ensure that 
revised EC is also obtained by such mining lease holder (s) in the cluster. 18. The Mining lease holder shall, after ceasing mining operations, undertake re-grassing the mining area and any other area which may have been disturbed due to his mining activities 
and restored the land to a condition which is fit for growth of fodder, flora, fauna etc. 
This EC is being issued on the condition that the applied area is at a distance of more than 
50 metres from the boundary of the closest forest area as stated by project proponent in 
Form I. 

P.K. Upadhyay) 
Member Secretary, 
SEIAA, Rajasthan 

Iaipur, Dated: 

Deputy Director, Integated Regional Offices JaipurgMini_try of Environment, Forest & Climate 
Change, Govt. of India, A- 209& 218, ARANYA BHA AWAN, Mähatma Gandhi Road, Jhalana 

Institutional Area, Jaipur304002 (Raj) 
Principal Secretary, Enironment Department; Rájasthan, Jaipur. 
Sh. Rajeeva Swarup, AS (Red) Chairnan, SEIAA; Room No. 101,Aravalli Bhawan, Jhalana 
Institutional Area, Jaipur 
Dr. Suresh ChandraIFS (Red.), Member SEIAA, Room No, 103 Aravalli Bhawan, Jhalana 
Institutional Area, Jaipur. 

Member Secretary, Rajasthan State Pollution Control Board Jaipur for information & necessary 
action and to display this sançtion on the website of the Rajasthan Pollution Control Board, Jaipur. 
Member Secretary, SEAC Rajasthan. 
Environment ManagemÁnt Plan Dvision, (Monitoring*Cell, Environment, Forest & Climate 
Change, Govt. of India, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003. 
Director, Department of Mine & Geology, Court Chorha, Udaipur. 
LA., SEIAA, Jaipur with the direction to upload the copy of this Environment Clearance on the 
website. 

M.S. SEIAA, (Rajasthan) 
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 Annexure- 16



Report No. : 3364 

RAJASTHAN STATE POLLUTION CONTROL BOARD 

REPORT OF THE STATE BOARD ANALYST 
(See Rule -10) 

Report On : 07/08/2024 

FORM -X 

I hereby certiy that | Mr Rohit Meena, State Board Analyst duly appointed under sub Section(2) of 
Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on the 06/08/2024 
from ASHVINI KUMAR BENIWAL, JSO, Alwar ,RSPCB Alwar a sample of Amblent Air Quality 

of M/S Jhirkeshwar Mahadev Pvt. Ltd. , Plant -Stone Crusher [115195] ML No 31/2020, Khasra 
No 1551/971, Near Village- Nayabas, , City- Nayabas Tehsll- Ramgarh, District- Alwar M.L No 

ML No. 31/2020 (Ref. No. 20201000029867) Collected from Fugitive Emission Monitoring 
approx. 08 meter away from Source (vibratory screen). Latitude-27.530396, Longitude 
76.837556 Collected on 05/08/2024. The Sample was in a condition fit for analysis as reported 
below : 

S. No. 

I further certify that I have analyzed the aforementioned sample on 07/08/2024 and declare the 
result of the analysis to be as below: 

1 

Parameters 

Suspended Particulate Matter 

Mg/ms 

Result 

Annex-1 

562 

The condition of the seals, fastening and container on receipt was as follows : Intact 

Signed This On 07/O8/2024 
Mr Rohit Meena 

Location: 

BOARD ANALYST 

Rajasthan State Pollution Control Board 

Regional Office Alwar 

D-Block, Ambedkar Nagar, Alwar-301001 

Signature valid 

Phone: 0144-2372996 

Fax: 0144-2372996 

Digitally signed byóhit Meena 
Date: 202408.0/8:55:43 IST 
Reason: Selytsted 



Report No. : 3365 

RAJASTHAN STATE POLLUTION CONTROL BOARD 

Report On : 07/08/2024 

FORM -X 

S. No. 

I hereby certify that I Mr Rohit Meena, State Board Analyst duly appointed under sub Section(2) of 
Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on the 06/08/2024 
from ASHVINI KUMAR BENIWAL, JSO, Alwar ,RSPCB Alwar a sample of Ambient Air Quality 

of M/S Shri Babulal Meena , Plant , , City- Nayabas Sainthll Tehsil- Ramgarh, District- Alwar 
M.L No- ML No. 39/2021 (Ref No. 20211000040114) Collected from Ambient Air Quality 
Monitoring in mining lease area. Latitude-27.530292, Longitude-76.836835 Collected on 

05/08/2024. The Sample was in a condition fit for analysis as reported below : 

1 

REPORT OF THE STATE BOARD ANALYST 

(See Rule - 10) 

I further certify that I have analyzed the aforementioned sample on 07/08/2024 and declare the 
result of the analysis to be as below : 

2 

Parameters 

Nitrogen Dioxide as NO2 g/M313.20 

Particulate Matter (PM10) 
g/m3 

Result 

78 

Sulphur Dioxide as SO2 ug/m3 4.40 

The condition of the seals, fastening and container on receipt was as follows : Intact 
Signed This On 07/O8/2024 

Annyeye-18. 

Mr Rohit Meena 

BOARD ANALYST 

Digitally Date: 202 
Reason: Sel 

Location: 

Rajasthan State Polution Control Board 
Regional Office Alwar 

D-Block, Ambedkar Nagar, Alwar-301001 

Signature valid 

Phone: 0144-2372996 

Fax: 0144-2372996 

bohit Meena 
8:59:40 IST 

sted 
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qmffq iT{fq ER-d crfufi-r,T d ft-qr$fu aio\o qqvr6/2024 Fniq rsrs {{rc
{FrgerFr vcq rq srq t cffi *iqr B, s rr 10 d vr d ffiqg u+t nect d ffir
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qa t fd fuar 3rm+q 61 d ffd llIra d llidls qtq {qrflq d sn.r co $51 /s7t {qq 1.
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.rETts lrfid ltfHe am rs{eJtl 3tlrtrFr qfts Rqrsd ]-:rqqlqff zotz d Fq"r rz c d rad
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1ss4/e71 \q 1555le7i {rqs sIq nqrqIr] dq€l ti .jfr{{ li-l+ t so qt d I}f {$CE fuqr
rcfi furror {ifuqT ftqr<r fu nrczozz eelr ff]qc fiq-;lr, 14fi:o22 oJ dt+c so qd 3tqffr t:.
fizA72 n5 lrlrff $ l ilgqrta sff s{c q.-eT 61 an<rlTeroT 31rff{r"r qft e-Frqil qq{ {dqq< d eriv o{ra zoo lHrn zt.tz.zozt.l q,i ffi qq qH qT{-.q rrd r?.tidt{r i;tq r{qldr
{q.rd fudr s-dq( d qeT n {SEd fuq qrot, qffq+ f{ciiF r:ozzoz+ *l g*, qe qfrR E;Fr
qzer rlq emfB + fuc ffi rq .j1} qtq d ver t g.vrft gor

.rde]qre ErT rl'q r+t'q $erq ci}s{q jl fu 2n ezJ22 o'i wf{ror s5qfr oer {qreln
.fsq rgs.T.i-sd n s+< F-,.,fu zo.oz.zozz t crq 4t 'd gqgq3 (. 1e61 d-\dm roo(z)(ff)

rd 34(6)&(4) d aro src qdqo dt de ii futd drR-dr rq tff ortf $ir qcft{fr tnr r{it,r d
{]€{g {d{ gFI ger ftf:m .nliiqrqrE S, -t ir crw iF{ qfi r.ra r$ed d, t grfitd dffi r)
Gqq T6qI qffl +sT ftfterq M fiT6 676s2624 + sFr rqf

qft 3tatix{
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ai? d {.r.dqd -{Si ft-ql {qr e q)or jM fuqq ot.oa.zozt # qfi rrd.q t
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GROUNDS

5.1 {* g FE *gts.r fu-e q6R sFfE i, {drfl{ rsi t lTS qe i fu 3rrffil snT €q dl
t *ry.fi n qftq tw r.,:r or q{c q.czr zrri ig enw.wrnem zorz d I}qq rz sd oea fuc aniq{ lnrn wi w fti+rgnx src red.rqtr( fut.d t
srux d vm trr qq o}{ ftE-ft TS r

ertm d sm flr 6T s q ftrg €qr ++ d qqlq t qFid|1rrR t
5.2

5.3

OA Number 116/2024 Girirai Prasad V/s Raiasthan State and Ors.

ORIGINAL APPLICATION UNDER SECTION 14 AND 15 READ WITH SECTION 18 OF THE NATION

GREEN TRIBUNAL ACT, 201O
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itudelo latitude

7 6-50-15.50 27-31.-49.65

76-50-13.68 27-31--47.85

76-50-12.64 27-31--48.24

76-50-13.76 27-3r-5A34

,{{irlAir rtn vdnliii 1?,"I idrifl B

trs{s

,18

xqt

76-50-L6.11349

.''71 -(rd<"Rtr)
sfr orftq-d-r.3rdq{



tf
i I:

. R P .t\€!L OF RA.,LAI
rN xi"i NO ;32

a*::'3'1' 5?.!Qaa:"
E-,-:'aa'40.093!2'

INDEX

H

D

PRCposES Or.usirER

UNlT

j ' o - o, o r. o . i!: 1:,1: Ti ],lir? .lff.'.I I xX f 
i -c 

- A s n i i
: suRvEY REPoRT oN ut uc'*

LEASE AREA 1.9099 HECT

51,?0

n',*'u3 e 
(5*,.e',.

I

I

I

!

1

.cW(q\no'P
OlIAtr 6fr ${ttfrilI

rnrd {6:$fi itqra
6u'' GFlo)



l,-*il;lltU*ltH*i't*.'*" ,i;i,i*1t*',i'*
the lik; tritue ii the said lafds'

,i , 
'i,, 1''",,1f'.i.;l+,.l:r; , ,1,. ,, .

:t : l;,1'::.,- :ill. "l 
jl li; .'il,i.illlll'.I I

t+,'1*'*ii;'1"1"ig:i$'*-*,*"-"-. t*tqit,,$,;:;: .,,i. 
'J',;,i:r,..ll 

j:t::1" 
,:, :",". ,,i

",',:, 
",'1.:,";,, 

, 
'J : l ;": :,1',::J'i.,i,:,, ,,ii",, 

i .. "

i;',li ::'lii: ":,"i,rii'r"tlir".;.;, ' " '' ''

(2)

(1)

.l R€striction as to lhe exercise ol$e libcrties elc :

l'!c l:benie.,o\a "'f 
rt''"e 'r ' "o unJ' 'l'ur 'r' uD'(l

.l::.;" "ib.,'"''JI'rprr'ror 
rrr r e

., lnL ' ..''n- op!'i" ' ":h:n l' r 'lrr' L\ o rh r' lc '_ 'r"rl '

ih":: 
"1;: 

I 
; ;::- ::.^:"l"il:i:"" I,l'.'i.xi' li:r':ir'

hc $., rr,.,o,-u 
.r:."."1" i .il:1 , 

",, 
)I ,

'rJpc$d :'':iil],i,...,;, ",' , n- lp ' '' o,

accor.lance with the $rittcn per 
'svon

""','.,,r,:.,*,,,^ 
r,:n! e iT,,l,ll,ijili:;l,,.. ""1i." " 

"'
o.\-. lrbrr. r..e.b,o;r' rr. 

,". i",:.i" . r,\,, er or[.n.,.,.. .

ex!enl \vrlh the prcvrous lcrmr'(ron o

;,',;. .,-," o el,r :o\rrmerr 1fl,"i;j]j' :[ ]ll;"i*l i"""1 "'i,-iru,ior. (.'..c,i 
',.!'d.:ld:,'ll"-: :1',;.;;,, "i.,., 

,, ben,.,u r

li"'1, "'il,i,lll 
.":l:,:lX X,J',]'; ;.. 

"1p, 
..i -',', r,.- o d' r',

J"l-."1,",'--;"',:'r,y,.T'":,"J;'J,:f;',;li"',i,il,r"l,l]:::'J::'l:":
cut.,tr! 1' r\e 11 e m"/ be 3nd 4 ca ( or a - " '' J":-^; :, ."; ,",n ,," 

'u,, 
n. n',';"'i; :;; ;,,,; - . r,r..." e,o 

1,,1;1.-i"lii ; i,,";;",i:,,i:,';" ll i. :.
,,a(\ , o.,n i4 rhe.F\..rl."." . :. ',:,;:;"r.;., ,. *,, 

j. ..,." . .n.n p,_,.
i,h,n a r: rd..< "r 

icn 'r' 'r' or 'r'F 
i*'.ir." i"., ",,,i 
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i:li;:-:',:l i';'"i"'.;,'";l;1"11;: ir'''oa'"" * r ' o;"r '

restrictions md additions cithcr t;";;i';'' ;;*'"'' which ma) he irrxcrLc\r I! !t -h

Permission

pe,n son ,o, ,,ri" .3.11,"r.,1 
i",Tl";l d::.i:.j"":':,.i":::.:"':' ?:

surfla(e operaiion und I3nd whr! I na:

N?DJI 0or- 4 Wrttn.tjLea^a deA.
,ne,.r"Jn(-r r(L'r 'l" '': '.'..'"llll,o, 

"i':"1;'. 
,.'l:"::"" I 

'
1.,,d,\h:.h.r' rP "''''oler'' r cr

{?l The 1'€t oflhe sa h''ls is 
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hiilows (h$einafter refe!r'd 10 
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thc r'id l'rds 'r 
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Pro\ ' ' "rlri"ere
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lessee/lessces shall give ro rhe Coltr.ru ol rrL Dr\tr,-r oJLe calcddir Jr!nih Lr.!rrous
noticc in \nitihg specityirg rhe srt!.r !n 1J rre.-!rer 1 rt e .,nrt ,,or .A io bc so
used aid rhc pupose tbr rvhich rhe samc is rcqu;ed and tte said tand .nat noi l,e:,,
used if objectio is issued b) thc a.o r.tor {irhjn one nronth :rlicr _..tp, r," f,,,, nicI noti€ ul*s tire objecrion so srarett shi| on refcrence lo ltre Cnrlr,.",t t" 

"h'uileJ.r | ',, J.

The lesscc./lessecs hereby covenanls lvirh the (iovciir.renr ns folowins: \
(l) Covenants in accordlnce rvirh the rtajrstha. Mino. Minfiat ConcessioD Rut€s, 20t7.

lhe lessec/lcssees shall pay hyalrl on rhe qranrity 
"r 

rr," *ia ,"i,i"*r ,i;,p#,'",t
from o. con$nied wirh;n rhe lcxsed rrca ar rhc rares spe.illed jn Schcdute lr
appended to rhc Rajasthar N1ino, \tifcralCorccssior nutes. 2dru:

Prolided rhal rhc said rat€s shrlt be tiablc to be rcvised bv rhe Cov.rnneri ,nd
xr\ re\rior Lll ,nfl\ ro.h,. ( .e. tc\r ,, r',c -ordiriolt-" ,,, .. ,..,.,. ;. i;

lhe ratc ofroyalty shalt not be nrade morc rtjan onc. during my pcriod otthrec ye;;;.
(2) Surfacc re t and other paymerrs

(a) lJre less( shatl fa] prcnrinnr am,jurr as spccjfled if ltre Rajasthai \1jror\t.., ,....
(b) The lcsseellcssees shatj prt, i., rh. surticc arer usei b] lri /rtrenr rftr rhepu,,, ot ,,.-I,.. ..1,.. r(.., I tr. t., trde,; ..:ot Lno., r,.

P,i ti, 'j,,.Fer.j.,. , 
I

ltcventrc Deta(nrenr of Srat.

(cl The lesscc shatt. itr.dditi.r ro..r.rtr). pay to rhe Djslrj.l Mrnera ro!r.hljor'liun .s per ihe rates spe.ifc! in lh. Dislrtcr Vt,,",n rn,,n,rnrtnn r,,,.i
r{LLles. 201a,. as anr.fded ij.oir riD. r. Linc fa"rt tnc tr";asrtra,r Srrr. N.trferal
Eip orr|oI Ii!sr i,nd a5 fc! ,l]les s!..,fi( ,n rtrc Rrta:thar Srar. \tjie,!l
Erplorari.f Trust Rut.s.l0l0 3,i rme cd ti.o n I nre ro rinrc 

I

(i) Dcad Rerl-The tessee/tessces sha aiso pa\ ibr e!o.r !ear. rllhc 
annrat dcad .err in

advance cquarea !uarieriy innx nrenrsl as .ierer nrined. liom rime io rirnel

Prov:ded thai lhc tessco/less€cs tja I be tjabte ro pay ttrc .lead rent or royrttv in
respccr ofeich r)jnerat. strich eler be hilho h l rol borr.

rlprovided 
tLrLther rtrar *hcre nrjnrn3 l.lsc js 

-srarrrd 
wjti ,ro aDnrrtjrr rr Ire

h$ce.shill ..,n!re .e nriiins operatio.i atrcr oi,Lai n-e e,virormcnr .te,,,;"" ;;;;.h
casc dead r.rl shatl bc payablc altcr colrm$.eirenr ot nrinnr! oDerilions., on. !$rlioh the dalc ofLeginrarioo ofl.ase d.ci. wi,tcheler ts eartirr f'

(4) Rrie aid palment ordc.d rerl etc.- Srhjlcr ro itre prolisions ofsub,claure {ul abcve rs

covernment for each ycar the irinnnu.r annual .y"rly 
", "J"Ji-;",,i. ;;D .. iri rt," orfic; o, j,,- vl .r" \rir ir..,t" reer\ I .,a. 1b'e.1id r pn\i.o ,'t , .r ,, .t,.r.r\lj.j. .l 

".];i, 
;,,;

\iiner.,.'l t. .i p.j. . \.,,i ,,., ,,,, ,;i
^r dn) . rIrL c.,,,o\ ..,,,t.,.e .rr \.,t b".Ft,rer......,-!F1.. DFt.n,,,p..

(5) Revised sccurity, perfornrance securill ard Uianciat assuianc. t.he tcssee sh. IpJ) diflLrcn? j o,rrr ot -(u v rrd , irl .. per r.,.ed.i..n.-,,r.
|].e ...ee.tr rat ond) or 11!,,.e ,., n .t fir,r,.rdi . .,r. .,t ,",,, " t.
mining and atlicd activiries increascs.

/6' Lrurp,em,\a' .|,..r-e- rhe,c Fetc."e. h. I f.) .Lcl ..r lLn. fl lcdr !r rrrrre'curio-hL e".o",..rr.r..i"n"r.,nc.ada,,.,.,i. :".r,"'.
area at such tine and such rare as may be fixcd ht rhe c."*-".,r. ri"* ti,"" r,,,i,".-

(7) To pay compenstion ,or damrge and indemnify rhe Covernmenr lhc lesseellesse€s

inL,) or di ru,D11ce qhr"h rja\ b. o.r. or h.nrnern ; ..",. 
" " 

.r" ;;.,;..'dnred b) r\e . .p a1d shr t 'nd-n.i,) aea:Ir t..t.ir ur,i:hrn,\
be ,' dde b\ rh rd pdl:c, rn ,r p".r Jt uch , . ""e. jnrJr\ or .ri\t trhl,,

I 
lnseded vidc notification (la(cd F.12(,17)Mines/cr.t/2016 t5 09-2020
.ubqitlred.,denorifi.i' ondd'cd Lt4a,Vr c,Cr. .0t,.pr.t 

20-o-.1r-
i. eded \ideno.,fi.ir o, dJred F.,4(t)r4i .ur.rr ..r..-pr.t t,08.2022

a 
Inserted vide nolificarion dated F. 12(47)\,ri,r "Vcr.t/20 I 6 I 5 09-2020
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compensation or to eccount to thc lcssee or licencec in rcspect
thereol;
(xxii) A mining leasc or licence ma) contain such other conditions
as the Qoverrmc t nray deenr necessary in regard Io the ibliowing.
namely:
(a) compcnsation f'or danage to land in respecr of \\hich the

rc.r't o- Li.en.e l'a. h.. .:-.rn eo:
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aLrthority;
(d) the enterinq and \\'orking in a rcscrved or protcctcd forcstl
(c) the securing olpits and shalis;
(0 lhc po\\'er to take posse5\ion olthe plant. machinery. prenliscs end mines

in the event of\\itr or entergcncy; and
(g) fiing olcivil suits or perilions .elating to dispurL-s arising our ot'rhc area
under leasc or lnr.nce

) Subic.L to lhe colditions mentiolred in thi\ rule, the
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(d)

(e)

(l) ro Lrse lnnd tbr stackin.q pLfposei tnd
(a) lo .lo any other tllin.g slccified in the leasc or licencel

(x..iiv) lf the lessee or licerrccc holding a mining lease or licencc. is

convictcd of illegal nlining and thcrc are no inlerim ordcrs ol anv
co..rr ^r J.\ ".per orng rl^c ^rcrri ,r . rl.e ord.r. I . ,cl ,' r 'ioi,
in appeals pcnding against such conviction in any cou ol jin\. the
Covefllmcnt mav- withollt prcjudicc to any other proccedings that
may be taken under the Act or thc rulos made therelrnder, aticr glving
such lcssee or licencee an opportunit]- of being head and 1br reasors
to be rccorded in writing and comlnunicated to the lcssce or' licen.ee.
termirate such mining lcasc or iioence and fbrlcit whole or paft of

to sink pils an

1(r crect bu ild i
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the sccur ; and

Mining Enginccr or Assistant Nlining Lngineer conceotcd

. b! an order in writing prohibit mining in whole or parl olthc
lease or liccnce area, if in his opinion such operation is likely 10

ture colla of

therein, or there is dangcr as rcgards 10 outbreak of flre or flooding
or such opcrations nay cause damage to anv ploperty:

Provided that N{ining {ingir€er or Assistant Mining L-.igineer

concerncd shall obtain prior approval or post facto appro\,al

prohibition of miring operatior enn mining in such e.ea shall only be

resum(rd with prior writtcn approval of Supcrintcnding lvlining

Engineer concerned.

(2) Every mining lease shall be subject to the lollorving additionalconditions:'
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1 

2 

3 

4 

5 

7 

10 

11 

Name of the industry -

Address of the industry -

E-mail. 
Mobile -

(Under Section 23 of the Water Act 1974, Under Section 24 of the Air Act 1981 and Under Section 

Date of inspection . 

Contacted. 

Type of industry 
Nature of industry -

RAJASTHAN STATE POLLUTION CONTROL BOARD 
D-Block, Ambedkar Nagar, Alwar-301001 
E mail- ro.alwar@gmail.com Website 

Date of commencement of production 

Category of Industry 

/Green(others) 

Size of industry .- Large/Medium/Small 

REGIONAL OFFICE 

www.environment.rajasthan.gov.in 
INSPECTION REPORT 

Name and designation of the person Shri Anil Goyal, Authorized Signatory 

operationalclosed<any 

operational 

10 of EP Act 1986) 

122104 

operatiOnal reason and period of non 

other-If non 

M/s Jhirkeshwar Mahadev Pvt. Ltd. 

ML No. 31/2020, Khasra no,- 1551/971, Near Village 
Nayabas, Tehsil.-Ramgarh, District- Alwar 

9812344200 

12/10/2023 

Status of Operational - operational/non- Yet to conmission 

Yet to commission 

Stone Crushing Unit 

Red/Orange Orange 

Air 

12 Status of authorization under HWM Rules 

13 Name of raw material with quantity (per 
day or per month or annum) 

Aanesre 21 

Small 

List of partners/directors/proprietor with addresses. 
Shri Vinay Kumar Khandelwal SJo Shri Govind Prasad R/o Main Market, Chopada Bajar, 
Ramgarh, Alwar- 301026 

Shri Sanjay S/o Shri Dal Chand Jain R/o 154, W. No. 12, Firojpur Jhirka, Mewat, Haryana 

Status of consent under the Water Act 1974 and Air Act' 1981,- Consent to Establish under Air 
Act1981 has been accorded to this stone crusher vide this Office letter no. F(Tech)/Alwar (Ramgarh) 

|6745(1)2021-2022/1824-1825 dated 24/03/2022 for capacity @ 1,350,000 Ton/Annum. This 
consent is valid up to 31/01/2027. 

Proponent has now submitted online application for renewal Consent to Operate under Air Act81 
with consent fee of Rs 1000+37500 deposited for Capital investment, in fixed assets, for this facility 
has been mentioned as Rs 144.72 lac. 

Not applicable 

Masonry Stone 



4Name of products(s) and by-products Stone Grit & Dust-1,350,000 Ton/Annum 

16 

15 Details of plant & machinery -

17 

18 

manufactured with quantity (per day or 
month or annum) 

A 

Water related . 

B 

Source of water 

Status of metering arrangement on sources 

Meter reading (if meter provided) 
various process/use 
Water consumption process}use wise 

day -

19 Discharge of waste water (per day) 

Whether the industry is connected with 

CETP or has provided Effuent Treatment 

Plant or treatment not required 

and ultimate receiving body. adequacy of 

21 Details of air pollution : 

Waste water generation(stream wise) per Spraying.- Nil 

disposal 

Grizzly, One Jaw Crusher, conc crusher, screens 

Process Stacks 

Tanker supply 

Flue gases stacks 

Not applicable 

spraying and domestic usage 

20 Point of discharge/disposal of waste water Domestic.- Septic Tank and soak pit 

Spraying-6 KLD 
Domestic.- 0.4 KLD 

Domestic.- 0.36 KLD 

Not appliçable 

Domestic.- 0.36 KLD 

Not applicable 
Not applicable 

Source of fugitive emission and measure taken to control, if any with details & adequacy. 

Status of air pollution control measures as prescribed under Environment (Protection) Act1986 with 
grizzly. Jaw Crusher, cone crusher, Vibratory Screen, Material handling. Transfer Points, Vehicular 

Movement is as under 

Water spraying arrangements has been provided at inlet and outlet of jaw crusher. 
Water spraying arrangement has been provided at inlet and outlet of cone crusher. 
Inlet and outlet of secondary crushers (cone crusher) have been covered with rigid tin sheet. 
Vibratory screens have been covered with tin sheet. 
Water sprayers have been installed at the feeding and outlet areas of vibratory screens. 
The transfer points to conveyors have been enclosed or placed within a totally enclosed 
structure. 

Water spraying system has been installed at belt conveyors. 
Water storage facility of 6000 liters at stone crusher site has been provided. 

Metalic chute have becn provided for frcc falling transfer points from dust conveyors to 
stockpiles. 
Wind breaking walls has been provided between stock piles. 
Compacted road has been constructed within crusher premises for dust suppressior 



D Details of incinerator 

Sign board showing the name, address and capacity of the stone crusher has been provided. For demarcation of crusher premises, tin shed boundary wall has been provided all around stone crusher premises. 

Details of D. G. Set 
S. 

No 

27 

Rating of D. G. Set 

22 Fly ash management with all details, if 
applicable 

24 Electric service number 

Source of foul odour ad measures taken to 

control, if any 

i23 Details about Hazardous Waste Management 

25 Water service number 

CS. 

Status of Acoustic Adequacy of stack Whether adequate and safe 
enclosure and acoustic | infrastructural monitoring 

facility provided or not? 
Not applicable 

26 Other relevant information regarding the industry, including complaints. 

Details of water/waste water sample collected 

during inspection 
-8 Details of airlemission sample collected during 

inspection 

Not applicable 

29 Compliance of CTEJCTOJAuthorization 

(a) During inspection stone crusher was found non-operational. 

30 Cess verification 

enclosure 

(b) Crusher has Jaipur Vidhyut Vitran Nigan Limited connection for powerlelcctricity supply. No D. 
G. Set was found in the premises as source of power/electricity supply to the crusher. 

() Housekeeping in all around crusher premises was found satisfactory. 

/Registration/ Undertaking/ Bank Guarantee if 
any, EC-conditions, if applicable -

Not applicable 

(d) Plantation has been carried out as per prescribed guidelines of Board. Approx 25 plants/trees 
were found within premises around the premiscs. Some saplings plants were also observed 
within premises. 

31 Specific non-compliance if any. observed 

during inspection 

Deependra Jharwal 
Regional Officer 

Not applicable 

Not applicable 
Meter S. No. 5076640 

Not applicable 

Not applicable 

Not collected during inspection 

As mentioned in report 

Not applicable 

Pavekumar Meena 
JEE, RO Alwar 



Report No. : 2992 

Report On : 08/01/2024 

RAJASTHAN STATE POLLUTION CONTROL BOARD 
REPORT OF THE STATE BOARD ANALYSI 

FORM-X 

S. No. 

Thereby certify that I Mr Rohit Meena, State Board Analyst �uly appointed under sub Section). 
Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on the 04/0172024 

om ASHVINI KUMAR BENIWAL, JS0, Alwar RSPCB Álwar a sample of Ambient Air ually 
F MIS Jhirkeshwar Mahadev Pvt. Ltd. , Plant - Stone Crusher [115195] ML No 31/2020, Khasra No 

1551/971, Near Village- Nayabas, , City- Nayabas Tehsil- Ramgarh, District- Alwar M.L No- ML No. 
21/2020 (Ref. No. 20201000029867) Collected from Fugitive Emission Monitoring approx. 08 meter 

away from source (cone Crusher) Latitude-27.531218, Longitude-76.837899 Collected on 04/01/2024. 
e Samnle was in a condit1on fit for analysis as reported below : 

(See Rule- 10) 
Final Report 

rErdher certify that I have analyzed the aforementioned sample on 08/01/2024 and declare the result of the 
analysis to be as below : 

Parameters 

Suspended Particulate Matter ug/ms 
The condition of the seals, fastening and container on receipt was as follows : Intact 

Signed This On 08/01/2024 

Result 

567 

BOARD ANALYST 

Rajasthan State Pollution Control Board 
Regional Office Alwar 

D-Block, Ambedkar Nagar, Alwar-301001 
Phone: 0144-2372996 

Fax: 0144-2372996 

Annexure- 22



Survey report 

In compliance of GRAP stage III of CAQM and directions received from the Regional Officer, 

RSPCB Alwar, following Stone crushers were inspected by undersigned board officials during survey on 

16/01/2024. 

1. M/s Mahadeva Stone Crushers (Unit ID 11213): 

Address: Nv Lalawandi, Tehsil: Ramgarh, Alwar 

Name of representative along with designation: Mr. Rajkumar, Supervisor (8005887696) 

Operational status: Closed 
Status of Pollution Control measures: 

i) Adequacy of water spraying: No permanent water spraying was found on dust conveyor. 

ii) Boundary wall: Boundary wall was found damaged near final goods storage area. 

ii) Wind Breaking Wall: One wind breaking wall was found damaged 

iv) Green belt along the periphery/Plantation: Provided 

V) Capacity of water storage facility: 5000 ltrs 
vi) Sign board indicating name, address & consent details: Provided 

vi) Covering: 
Jaw Crusher: Partially covered 
Secondary/Cone Crusher: Partially covered 
Screens/ Jharna: Partially covered 
Conveyor belts: Partially covered 

vii) ihal product was found stored in nearby rented land for which industry has not obtained 

prior consent. 

2. M/s Balaji Stone Company (Unit ID 17253): 
Address: N/y Lalawandi, Tehsil: Ramgarh, Alwar 

Name of representative along with designation: Mr. Bhupendra, Supervisor (9828277812) 

Operationgl status: Closed (non-operational since last two months) 

Status of Pollution Control measures: 
i) Adequacy of water spraying: Inadequate. 
i) Boundary wall: Not provided 
ii) Wind Breaking Wall: Not provided 

Ameu- 23 

iv) Green belt along the periphery/Plantation: Not provided 

v) Capacity of water storage facility: 5000 ltrs 

vi) Sign board indicating name, address & consent details: Provided 

vii) Covering: 
Jaw Crusher: Partially covered 



Secondary/Cone Crusher: Partially covered 
Sereens/ Jharna: Partially covered 
Conveyor belts: Uncovered 

3. N/s Shree Hari Stone Grits Pvt Ltd., (Unit ID- 47301): 
Address: Nv Lalawandi, Tehsil: Ramgarh, Alwar 
Name of representative along with designation: Mr. Aman, Kanta worker (6378219136) 
Operational status: Closed 
Status of Pollution Control measures: 

i) Adequacy of water spraying: Not provided on conveyers. 
ii) Boundary wall: Not provided. 
i) Wind Breaking Wall: Wind Breaking Wall was found damaged 
iv) Green belt along the periphery/Plantation: Inadequate 
v) Capacity of water storage facility: 5000 Itrs 

t,st.:1 

vi) Sign board indicating name, address & consent details: Provided 
vi) Covering: 

Jaw Crusher: Uncovered 

Secondary/Cone Crusher: Partially covered 
Screens/ Jharna: Partially covered 
Conveyor belts: Uncovered 

4. M/s Mahaveera Stone Crushers (Unit ID- 81018): 
Address: N/v Khohar, Tehsil: Ramgarh, Alwar 
Name of representative along with designation: Mr. Pravez Aalam, Supervisor (7015614717) 
Operational status: Closed 
Status of Pollution Control measures: 

i) Adequacy of water spraying: Inadequate. 
i) Boundary wall: Provided. 
ii) Wind Breaking: Not provided 
iv) Adequacy of Green belt along the periphery/Plantation: Inadequate 

¬ 



v) Capacity of water storage facility: 2000 ltrs 
vi) Sign board indicating name, addr�ss & consent details: Not provided 
vii) Covering: 

vii) 

Jaw Crusher: Partially covered 
Secondary/Cone Crusher: Partially covered 
Screens/ Jharna: Partially covered 
Conveyor belts: Uncovered 

Source of fresh water: Borewell and Tanker supply both 
ix) Representative has failed to produce NOC of CGWA for ground water abstraction and water 

meter also not provided with the borewell. 

5. M/s Royal Alwar Stone Product Co. (Unit ID 10697): 
Address: N/v Garhi, Tehsil: Ramgarh, Alwar 
Name of repr�sentative along with designation: Mr. Veerendra, Supervisor (9982334004) 
Operational status: Closed 
Status of Pollution Control measures: 

i) Adequacy of water spraying: Inadequate. 
ii) Boundary wall: Provided. 
ii) Wind Breaking Wall: Wind breaking wall was found damaged 
iv) Adequacy of Green belt along the periphery/Plantation: Adequate 
v) Capacity of water storage facility: 6000 Itrs 
vì) Sign board indicating name, address & consent details: Provided 

vii) Covering: 
Jaw Crusher: Uncovered 

Secondary/Cone Crusher: Partially covered 
Screens/ Jharna: Partially covered 
Conveyor belts: Uncovered 



6. M/s DauStone Crusher (Unit ID- 17798): 
Address: NvNeekach, Tehsil: Ramgarh, Alwar 
Name of representative along with designation: Mr. Vijay, Supervisor (9783752829) 
Operational status: Closed 
Staus ot Poilution Cont1rol measUres: 
i) Adequacy of water spraying: Adequate. 
ii) Boundary wall: Provided. 
iii) Wind Breaking: Provided 
iv) Adequacy of Green belt along the periphery/Plantation: Adequate 
v) Capacity of water storage facility: 15000 Itrs 
vi) Sign board indicating name, address & consent details: Not provided 
vii) Covering: 

Jaw Crusher: Uncovered 

Secondary/Chne Crusher/ Rula: Partially covered 
Screens/ Jharna: Partially covered 
Conveyor belts: Uncovered 

vii) Source of fresh water: Borewell. 

ix) Representative has failed to produçe NOC of CGWA for ground water abstraction and water 
meter also not provided with the borewell. 

7. M/s OM SHIVA GRIT UDHYOG (Unit ID 111254): 
Address: Kh. No. 1348, 1349 and 1383, Village- Khalsa Nagar, Tehsil: Ramgarh, Alwar 

Name of representative along with designation: Mr. Manoj, Supervisor (9625770075) 
Operational status: Closed 
Status of Pollution Control measures: 

i) Adequacy of water spraying: Inadequate. 
ii) Boundary wall: Not provided from one side of the ünit. 
iii) Wind Breaking: Not provided 



iv) Adequacy of Green belt along the periphery/Plantsyion: Inadequate 
v) Capacity of water storage facility: 1000 Itrs 
vì) Sign board indicating name, address & consent details: Provided 

vii) Covering: 

vii) 

Jaw Crusher: Partially covered 
Secondary/Cone Crusher: Partially covered 
Screens/ Jharna: Covered 

Conveyor belts: Covered 
Source of fresh water: Borewell and Tanker supply both. 

ix) Representative has failed to produce NOC of CGWA for ground water abstraction and water 

meter also not provided with the borewell. 

8. M/s JHIRKESHWAR MAHADEV STONE CRUSHER (Unit ID 115495): 
Address: ML no. 3 1/2020, Kh. no. 155 1/971, Village- Nayabas, Tehsil: Ramgarh, Alwar 
Name of representative along with designation: Mr Mangal Singh, Supervisor (9664168603) 
Operational status: Closed 
Status of Pollution Control measures: 

i) Adequacy of water spraying: Adequate. 
i) Boundary wall: Provided. 
ii) Wind Breaking: Provided 

vii) Covering: 

viii) 

iv) Adequacy of Green belt along the periphery/Plantation: Adequate 

v) Capacity of water storage facility: 6000 ltrs 
vi) Sign board indicating name, address & consent details: Provided 

tut 

Jaw Crusher: Covered 
Secondary/Cone Crusher: Covered 
Screens/ Jharna: Covered 

Conveyor belts: Covered 
Source of fresh water: Tanker supply. 

ANi 



9. M/s Shree Hari Grit (P) Ltd (Unit ID- 13231) : 

Address: N/v Manki, Tehsil: Ramgarh, Alwar 

Name of representative along with designation: Mr. Sanjay Banerjee, Supervisor (9621026850) 

Operational status: Closed 
Status of Pollution Controlmeasures: 

i) Adequacy of water spraying: Inadequate. 
ii) Boundáry wall: Provided. 
iii) Wind Breaking: One wind breaking wall was found damaged 

iv) Adequacy of Green belt along the periphery/Plantation: Inadequate 

v) Capacity of water storage facility: 10000 Itrs 
vi) Sign board indicating name, address & consent details: Provided 

vii) Covering: 

viii) 

Jaw Crusher: Inadequately covered 
Secondary/Cone Crusher: Partially covered 
Screens/ Jharna: Partially covered 
Conveyor belts: Uncovered (only dust conveyor was found covered). 

Source of fresh water: Borewell and Tanker supply both 
ix) Representative has failed to produce NOC of CGWA for ground water abstraction and water 

meter also not provided with the borewelI. 

10. M/s Shree Vinayak Stone Crusher (Unit ID- 35053): 
Address: N/v Manki, Tehsil: Ramgarh, Alwar 
Name of representative along with designation: Mr. Jagbeer, Supervisor (9416577142) 
Operational status: Closed 
Status of Pollution Control measures: 

i) Adequacy of water spraying: Adequate. 
ii) Boundary wall: Provided. 

vii) 

ii) Wind Breaking: One wind breaking wall was found damaged. 
iv) Adequacy of Green belt along the periphery/Plantation: Inadequate 
) Capacity of water storage facility: 4000 Itrs 
vi) Sign board indicating name, address & consent details: Provided 
vii) Covering: 

Jaw Crusher: Covered 
Secondary/Cone Crusher: Partially covered 
Sereens/ Jharna: Partially covered 
Conveyor belts: Uncovered 

Source of fresh water: Borewell and Tanker supply both 



ix) Representative has failed to produce NOC of CGWA or ground water abstraction and water 

meter also not provided with the borewell. 

11. M/s Shri Shiv Stone Crushing Mills (Unit ID- 31462): 

Address: Niv Manki, Tehsil: Ramgarh, Alwar 

Name of representative along with designation: Mr. Tej Singh, Supervisor (9983799447) 

Operational status: Closed 

Staus otPollution Control measures: 

i) Adequacy of water spraying: Adequate. 
ii) Boundary wall: Provided. 
ii) Wind Breaking: Provided 
iv) Adequacy of Green belt along the periphery/Plantation: Inadequate 

v) Capacity of water storage facility: 5000 ltrs 

vi) Sign board indicating name, address & consent details: Provided 

vi) Covering: 

vii) 

Jaw Crusher: Partially covered 

Secondary/Cone Crusher: Partially covered 
Sereens/ Jharna: Partially covered 

Conveyor belts: Uncovered (Only dust conveyor was found covered) 

Source of fresh water: Borewell and Tanker supply both 

ix) Representative has failed to produce NOC of CGWA for ground water abstraction and water 

meter also not provided with the borewell. 

12. M/s Indo Global Infra Energy Ltd (Unit ID 14003): 

Address: N/v Manki, Tehsil: Ramgarh, Alwar 

Name of representative along with designation: Mr. Pappu Rathore, Supervisor (6350015057) 

Operational status: Closed 
Status ofPollution Control measures: 



i) Adequacy of water spraying: Inadequate. 

i) Boùndary wall: Ptovided. 

ii) Wind Breaking: PYovided with Screen and not provided with VSI 

iv) Adequacy of Green belt along the periphery/Plantation: Inadequate 

v) Capacity of watet storage facility: 2000 Itrs 

vi) Sign board indicating name, address & consent details: Provided 

vi) Covering: 

viii) 

Jaw Crusher: Partially covered 
Secondary/Cone Crusher: Partially coverëd 
Screens/ Jharna: Partially covered 
Conveyor belts: Partially covered 

Source of fresh water: Borewell and Tanker supply both 

ix) Representative has failed to produce NOC of CGWA for ground water abstraction and watcr 

meter also not provided with the borewell. 

13. M/s Vardhan Grit Udyog (Unit ID- 109836): 
Address: Niv Manki, Tehsil: Ramgarh, Alwar 
Name of representative along with designation: Mr. Pappu Rathore, Supervisor (6350015057) 
Operational status: Closed 
Status of Pollution Control measures: 

i) Adequacy of water spraying: Inadequate. 
ii) Boundary wall: Provided. 
ii) WindBreaking Wall: Not provided 
iv) Adequacy of Green belt along the periphery/Plantation: Inadequate 

vi) Covering: 

viii) 

v) Capacity of water storage facility: 4000 ltrs 
vi) Sign board indicating name, address & consent details: Provided 

Jaw Crusher: Covered 

Secondary/Cone Crusher: Partially covered 
Screens/ Jharna: Partially covered 
VSI: Partially covered 
Conveyor belts: Covéred 

Source of fresh water: Borewell and Tanker supply both 
ix) Representative has failed to produce NOC of CGWA for ground water abstraction and water 

meter also not provided with the borewell. 



CIS: 

14. M/s Gold Corp Global Infra LLP (M/s KCC Buildcon Pvt, Ltd, Unit ID- 29068): Address: N/v Manki, Tehsil: Ramgarh, Alwar Name of representative along with designation: Mr. Rakesh Guptu, Supervisor (90530320Z5) Operational status: Closed 
Status of Polltion Control measures: i) Adequacy of water spraying: Adequate. ii) Boundary wall: Provided. iii) Wind Breaking Wall: Provided iv) Adequacy of Green belt along the periphery/Plantation: Inadequate v) Capacity of water storage facility: 10000 ltrs Vi) Sign board indicating name, address & consent details: Provided vii) Covering: 

viii) 

Jaw Crusher (1 nos): Inadequately covered 
Secondary/Cone Crusher (2 nos): Partially covered 
Screens/ Jharna (2 nos): Partially covered 

4913924 e 1) 

VSI: Partially covered 
Conveyor belts: Uncovered 

Source of fresh water: Borewell and Tanker supply both 
ix) Representative has failed to produce NOC of CGWA for ground water abstraction and water meter also not provided with the borewell. 

(De�pendra Jharwal) 
Regional Officer 

(Pavan Kumar Meena) 
Jr Environmental Engineer, 

Regional Office, RSPCB, Alwar 
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